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Nayir, Dr. Sushila
Ntgam, Shtimati Savieri
Nirtnjen Lal, $hei
Oz, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, Shri R. S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Paramasivan, Shri
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri 5. B.

Patil, Shri T. A.
Patnaik, Shri B, C.

Pattabhi Raman, Shri C. R.

Pallai, Shri Natarsja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrabai

NOES—contd.
Ram Subhag Singh, Dr.
Ramaswamy, Shri 5. V.
Ramdhani Dus, Shri
Rane, Shri
Rao, Dr. K. L.
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rameshwar
Rawandale, Shri
Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddijar, Shri
Reddy, Shrimati Yeshods
Roy, Shri Bishwanath
Saba, Dr. 8 K.
Saigal, Shri A. 5.
Samanta, Shri . C.
Samnani, Shri
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Sen, Shri P. G.
Shakuntala Devi, Shrimati
Shankaraiys, Shri
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Shysmkumari Devi, Shrimati
Shree Narayun Das, Shri
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri R. P.

Singha, Shri G. K.

Sinka, $hri Satys Narayan
Sinha, Shrimatl Tarkeshwari
Sinhamn Singh, Shri
Sivappraghsasan Shri K.
Sonavane, Shri
Subramaniam, Shri C.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri

Tiwary, Shri D. N.
Tiwary, Shri R. S.

Tyugi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
‘Verma, Shri Balgovind
Virbhadra Singh, Shri

Raja, Sbri G. R. Sharma, Shri A. P,

Rajdeo Singh, Shri Sharma, Shri D. C. Vyas, Shri Radhelal
Raju, Dr. D. §. Shastri, Shri Lal Bahadur Wadiws, Shri
Raju, Shri D. B, Shinde, Shri Yadab, Shri N. P.
Ram Sewak, Shri Shinkre, Shri M. P. Yadava, Shri B. P.
Ram Singh, Shri

The motion was negatived,

Mr. Speaker: I need not put the
original motion. We take up the
next item of business.

13.28 hra.

MOTION ON ADDRESS BY THE
VICE-PRESIDENT DISCHARGING
THE FUNCTIONS OF THE PRESI-
DENT.

Shri Sachindra Chaudhuri (Ghatal):
1 beg to move:

“That an Address be presented
to the Vice-President discharging
the functions of the President in
the following terms:—

“That ithe Members of Lok
Sabha assembled in this Session
are deeply grateful to the Vice-
President discharging the fune-
tions of the President for the
Address which he has been
pleased to deliver td both
Houses of Parliament assembled
together on the 10th February,
1984 "

Shri Hari Vishou Eamath (Hoshan-
gabad): What is the allocation of time
for the debate?

Mr. Speaker: We will see to it
later on.

Shri Sachindra Chaudhuri: While
moving this motion, I wish to add my
personal gratitude for the gracious
Address that the Vice-President has
been pleased to deliver.

Sir I wish to add my own personal
thanks also to the Vice-President for
the gracious way in which it has been
his pleasure to review the happen-
ings of the last year and to invite us
to our duties in Parliament. The
speech has been distinguished for its
clarity and its succinctness, and it is
an entirely objective approach to the
problems which are before us, There
has been a warning that we have
passed through difficult times and
further difficulties are ahead of us.
Equally, there has been a quiet
optimism of the performances of this
country and this Goverminent. He has
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put before us and has rather remind-
ed us that we are a democracy, &
democracy which is wedded to social-
ism. Socialism can be given any
meaning that we wish to, but the
meaning 1 understand by socialism is
this: that it is not enough that the
means of production should be 1n
the nation. In fact, it is not neces-
sarily that they should be; there
should be a more egalitarian approach
between man and man. There should
be equality of opportunity, and where
it is a question of commodities, there
should be a fair and equal distribu-
tion of commodities. In order that
there may be a fair and free distri-
bution of commodities, there has to
be production. That production can
be made either by the public sector
or by the private sector or a combi-
nation of the two. In our country,
we have accepted the amalgamation
of the private sector with the publie
sector for the greater benefit of the
people of the country and the coun-
try itself.
13-32 hrs.

[Mr. DEPUTY SPEAKER in the Chair].

Certain effects do arise when you
give power or more power to a
small group of people. It is almost
a corollary to allowing only a small
body of people to function in the
field of economics of the country:
that there will be more concentra-
tion of power concomitant with the
means of production in their hands.
And in order to stop that means
have got to be organised and means
have got to be thought of. But if
production particularly in our coun-
try hag got to be maintained, then
in that case, we have to think not
only in terms of the position of the
means of prodaction—after all if you
have got the monasy you can buy the
machinery—but the administration of
the business of production, the techni-
cal men and the technical know-how
and the expericnce which is behind
it. It we find that in this ecountry
which is meafit for all alike, there
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are some people in the private sector
who can give us that experience, who
can give us that technical know how
and who would conform to the socia-
list principles of this country, I see
no objection in their being entrusted
with that task. By that I do not
mean that the Government is to abdi-
cate its function; 1 only relegate or
delegate my powers to the private
sector and do nothing more. The
heavier means of production have to
be in the hands of Government and
if Government needs assistance of the
private sector, the private Sector
comes in with its assistance with this
knowledge that if there is anything
more left in its hands than is just
as remuneration fer its stewardship
of the nation's wealth it has to  be
taken out. And having taken it out,
it has got to be used for the pur-
poses of the State.

When we think of production the
hon. Vice-President has told us that
in the field of production, industrial
production, we are better off than
last year by seven to eight per cent.
I do not wish to go into statistics in
this matter. Statistics is not neces-
sary. [ accept that there has been
progress in the matter of production.
But 1 will also have to express my
difficulties in this particular direction.
‘That is, at what cost? Being a per-
son concerned in commerce in an in-
direct way it always occurs to me
that if I am to produce something, T
would like to know if I am doing it
at the minimum possible cost. If you
produce coal, steel—other countries
in the world also produce them—how
do our prices compete or compare
with those elsewhere? Are they com-
petitive or are they not? Also, it
they are being produced not for ex-
port but for the purpose of this coun-
try, do we with our national income
have enough to be able to buy that
which is produced? It is no use pro-
ducing a ton of steel for Rs. 2,000 if
the naticnal income is not more than
Ra, 500 a year. And in that we do
not know what the position is whe-
ther the production is or is mnot
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competitive. Ome of the reasons for
which the price may go up, of any
commodity, would be the absence of
indigenous materials. By indigenous
materials I do not mean only raw
materials which come either from the
mines or from the fields but also such
manufactured materials as are neces-
sary for the final fabrication of any
product. If they have got to be im-
ported, then in that case, the cost
rises. Again if we buy machinery
along with  spares, further spares
should be necessary, and if you have
got {o go out to foreign countries to
get those apares, our cost will go up;
it you have got to get a higher techni-
cal know-how it will go up. How
much of the technical know-how, how
much of the spares and how much
raw materials are being imported? I
wish the Government, particularly, the

Ministers in charge of *his would
give their attention more to the
indigenoug production, more to the

production in smaller units for the
purpose of feeding larger units than
is probably done at the moment.

This brings me to the other aspect,
namely, export. In the matter of
export we have been told that our
export situation is somewhat better
than last year. Again the question
arises, and I am happy that that is
so, and I thank the Government for
that, and that is, at what cost are we
exporting. We have got export bo-
nuses, and export incentives ‘and
perhaps a certain amount of price sup-
port in the matter of export. All
that costs money. The community
contributes the money by way of taxa-
tion. If that monev is expended for
the purpose of earning the hard-earn-
ed foreign exchange, in that case, the
foreign exchange is bought at a stiff
price. Then again we come back to
the same question: can we have pro-
duction which is cheap enough to
compete. and good enough to compete
in the other markets by virtue of their
own intrinsic quality rather than by
reason of any pressure that is given to
the sales by these inducements or
incentives?
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After the question of export, the
question of the third Plan comes. And
here a warning has been given by the
hon, Vice-President. In the third
year, still in certain directions we
are lagging behind. I am not pessi-
mistic about it. When we plan, we
plant forward and we plan for things
which we have not seen or visualised.
There may be a little defect here or
there in planning. For that the Plan-
ning Commission cannot be blamed,
nor need we turn our faces in the
other direction simply because we
find that we are lagging behind.
Efforts and endeavours have got to
be made, but along with that, may I
suggest that we might also, if neces-
sary, prune our Plan cut off dead-
wood, so that even the plant of the
Plan may grow healthily? It may be
that we shall not have the full
achievement of what we had planned
for, but at least it will be a healthy
achievemnent which will not fail all
along the line and which will not
make any encroachment on the plans
as we consider the fourth Five Year

Plan.

In the field of production in agricul-
ture, the position does not seem to be
very happy. Of course, it is not
necessary for me to say that agricul-
ture is largely dependent on nztural
forces and blessings of nature in the
shape of rain equable climate
absence of pests, and so on. But hu-
man ingenuity can help ys there, As
I represent a rural community given
to agriculture, I may say what are the
wants which are put forward by the
agricultural community and I believe
this is true all over India—irrigation.
fertilisers, storage of crops and mar-
keting of crops, We have got the lar-
gest scheme of irrigation where I
come from, but this largest scheme
will not bring any water into the
fields for another three or four years.
In the meanwhile the fields do not
preduce that much which we want
to produce and the {roubie 1s we
have not got any scheme of irrigation.
Can it be suggested that smaller
schemes of irrigation which might
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come into being and which might be
useful in the course of next year or
so be thought of? 1If certain money
is expended on that, at least we shall
be free from this chronic difficulty
about food.

So far as fertilisers are concerned,
we are putting up further fertiliser
plants. In the meanwhile, what have
we to do about it? Having regard to
the fact that the slant has now gone
from industry to agriculture to a cer-
tain extent, may it be suggested that
if importation of fertiliser is neces~
sary, that should be done? So far as
storage is concerned, again difficulty
has come. We have got to provide
storage. Although the warehousing
schemes are there I do not know if
the benefits of these schemes have
actuallv reached the remoter villages.

Above all, there is the question of
finance. In my humble knowledge,
not very great in matters of finance it
seems that so far as rural credit s
concerned, it has got to be based on
the cooperative system. If we can
have agricultural banks so much the
better. After all, the modern farm
implements have got to be obtained
and we are reducing the holding. It
will not be possible for one individual
farmer to pay for a large quantity of
modern farm equipment. Seo, the
coopera‘ive movement, in my humble
submission, is rightly conceived of
and it should be pushed forward with
greater vigour in the rural areas.

On the question of distribution and
production, we have seen over and
over again in this country that pro-
duction might be sufficient, but there
is no proper distribution. To illust-
rate my point let me take sugar.
‘There has been sufficiency in sugar
production in this country. Maybe it
is 4 per cent less this year than
last year, but there has not been such
a shortage that people could not have
sugar. Yet, at one time last year, we
were all hére clamouring about pro-
per distribution of sugar. If an as-
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sessment is made of what the produc-
tion is likely to be and before the
trouble comes, if some control or
some direction is given as to how the
commodity is to be distributed, per-
haps we might escape the evils of
sudden shortages.

So far as production is concerned,
undoubtedly 1 agree with the most
respect with the hon. Vice-President
that after all, the ultimate end must
be larger production. Larger produc-
tion would facilitate the purveying of
commodities to the community—agTre-
ed. But however large the produc-
tion may be, if the oroduction is not
properly channelled, it will not reach
the other end. So, distribution is a
factor which has got to be taken care
of.

An unhappy note is there in the
speech—<correct. but unhappy. I mean
the question of corruption. Corrup-
tion, in order to be checked, has got
to be considered from two aspects.
One is remedial and the other is up-
rooting corruption altogether. This
disease of the body politic today,
having regard to the rumours we
hear, has got far deeper roots and the
cankerous growth in the body is far
greator than is imagined or that can
be eradicated by setting up a com-
mittee for the purpose of getting rid
of corruption. A committee might
function, but when it functions, 1
only has its attention directed to one,
two, three or four individuals and in
their cases they say “Aye” or “Nay",
whether the person has been corrupt
or not. But when we say that Mr.
X or Mr. Y is corrupt we forget that
they arz the people of the country. X
is our brother, son or relative. Where
is the wrong really? It is this in my
humble submission that has brought
down our national pride. Also, the
vast differences in the resources of
the people in this country makes for
corruption. If one goes back into
history, it will be found that never
has there been a time at least In =y
memory which goes hack for 5™ ey,
when you found that an ... - Iacs
{he large means of production, Lu.e
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large installations at his disposal
where he can live like a prince. Nor
do we find at any time this vast diffe-
rence being exploited for the purpose
- of subordinating those who have been
entrusted with public duties. Where
that happens, it is not enough o
punish the person who has been
corrupted, but it is also necessary to
Punish the person who has been cor-
rupt. One has got to think of instil-
ling in our young men now s sense
of national pride and a sense of inte-
grity, which seems to have disappear-
ed from most of them. It is a horri-
ble confession we have to make, a
confession which pains, but unfortu-
nately if one hears the rumours, which
if true even in part, this confession
would be justified. Personally speak-
ing, in my association with people, 1
have not found that much of corrup-
tion which makes me feel that it is
a disease which is ineradicable. I {eel
it can be eradicated and every endea-
vour should be made to do so.

It is a matter of happiness that cer-
tain parts of the country have been
given a larger measure of the demo-
cratic way of life by constituting them
into States and giving them their own
local parliaments. Equally happy am
I that certain of our brethren in
Africa have attained freedom and we
welcome them to the brotherhood of
nations of free people. May they
prosper,

There is one thing which has been
agonising us for over a year now.
Friends turned into traitors—I mean
the Chinese threat. The Chinese
are there poised for an attack. We
do not know what is there in their
mind. Nor would they come and help
us despite our holding out our hand
of peace. But what one has not con-
sidered is this. Is there a sense of
urgency or is it a cold war? If it is,
then why do we have the curtailment
of individua’ -i9m by maintaining
the Defen~ india Act and the De-
fence »° -~ ules? If it is not, why
do we no, have that feeling of
urgency which we had before, which
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made everyone get together for the
purpose of repelling the Chinese?

And, in this connection, we have to
congratulate the Minister of Defence
for stepping up the production of
warlike materials and for having
enlarged and made more efficient the

army.

We are a peaceful nation, ang we
ask for nothing more than to be left
alone to work out our own solution in
the way we want to. We hold our
hand of peace to every nation on this
earth unaligned fo any particular bloc
or dogma or doctrine for the purpose
of betterment of humanity. But while
we do that, unles; we do it from
strength, it we do that with weakness,
whatever we say would be considered
to be the wail of a weakling nation.
A nation of 440 million iz not weax
if it organses itself; not are wg weak.
We are happy that we are progressing
in the proper path in the realisation
that_afemgremr g=gs #waq our free
dom, our liberation cannot possibly
be obtaineq except through strength,
not for the purpose of oppression of
others but strength for the purpose
ot giving ourselves and others protec-
tion when need be.

That, Sir, brings me to another
rather saq state of things. I am talk-
ing of Pakistan. It has been debated
so much here and at great length
that it is hardly necessary for me to
add anything mare than to say th:_;t
I congratulate the people of K.as_hmu"
who suffered from that heinous
offence, the attempted descration of Fhe
Holy Relie, and yet who in true Inchaln
tradition did not seek to turn t.hel_r
sorrow into hatred. Unfortunately, it
had the opposite rTeaction in some
parts of Pakistan, I mean in Eastern
Pakistan. No wonds of condemnat.!on
are sufficient for any nation, which
says that they are the ﬁ'}liowers of
that egalitarian, magnanimous reli-
gion of Islam, to try and pervert t_'hat _
Islam which shows forbearance 1Tlt0
a2 machine for oppression, a machine
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which is used against the innocent, a
machine which forgets that the duty
of a State i% to protect its citizens and
not to set one set of citizens against
another. The problem that is created
for us has been debateq here at great
length. One thing seems tp be ab-
solutely certain. Certainly, it is not
a problem for any particular part
of India; certainly not West Bengal.
It is a national problem, hecause

these people who suffered today
were offered up for the purpose
of pgetting our freedom. Whether

there was any written assurance given
or not, one thing is certain, and that
is, that we have a duty by them as
human beings. When you find that the
spirit of Cain is abroad, when you
find that Abel is being murdered even
today, the spirit of God will have
to rise and settle it; not the wvindic-
tive God, not the God of passion but
the God that ig kindness, the God
‘that is human.

Talking of that, I must not omit
1p make a reference, if you will per-
mit me to make a reference, to that
little great man sitting there Shri
Lal Bahadur Shastri, who went to
Kashmir and with such patience, with
such kindness settled the difficulties
there and established to the world
that the Government of India was
with the Government of Kashmir in
restoring the sacreq relic.

Shri Hari Vishnu Kamath:
done.

Ap Hon. Member: Why do you call
him “little”?

Shri Sachindra Chaudhuri: I said:
“little great man”, little in stature and
great in soul. 1 did not say: “litile
man”, I said: “little great man”. That
gpirit which our  Government
shows through its individual mem-
bers, 1 am quite sure, is there in every
member of Government, and when
occasion arises, be it the Home Minis-
ier, be it the hon. Minisler without
portfolio or be it the Food Minister,
be it anyone, T am sure in the

Well
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nationa] cause such patience would
be shown.

With that I feel in mind that we
are all for the service of the nation,
we work for the nation, we work for
a society which is egalitarian, a
society which does not seek any
assistance in the spirit of begging but
a society which seeks assistance and
is offering assistance by way of
friendship. = We, Sir, progress with
our task in this Parliament.

There is one final point which I
feel I must make a reference to.
That is, a time has come, when we
are talking of aid and are thinking in
terms of aid, for thinking in terms
again of reorganising our house soO
that we do not have to depend more
and more on foreign aid. We build
things with foreign assistance, mnot
only in technical assistance but also
in the shape of money. If we have
to go on depending on this it would
depend on the mood and climate of
those that assist us as to whether we
get it or we do not get it or what is
the quantum that we are to get. If
we bank too much on this bank which
is rather precarious, our material
progress would probably be in some
way or the other retarded.

Therefore, self-reliant, with the con-
cept of the Vedanta, the body of
Islam, the charity of Christianity and
the calm compassion of Buddha in us
let us combine together to perform
the task that we have before us in
this, in the next and in the years
to come hereafter.

st qwEr S (FeEmg)
JATEAE MR, WHT T ST o fpa
T @ Tregfa # &1 fAded #9@ gU
IU-TTOETT FY OEATE AW FA A, T
FaET AT T & fAv @ gi g

TR A9 g2 & #whewme ®

A T T ST FqeE §

f& frgar o ¥ gt §OT A TF
F1 fat avasr &7 ) fom #27 gn
W oW a7 IR SN A wi
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discharging the
functions of
the President

we ¥, 9@ aw va faArd, aga
wuT AT AR WE

s " fggew & w91 A
¥q IFE FATFLIA | T TEH
fogeam ot affe & oF £ 7
i oaw R A gr
14-00 hrs.

TqF AT AT AHT gHAT gAT AT
fot wgr 9% wifeea #1 areds 41,
7w a3 T R gue & 9| A
i oF q9 #7747 9 aET g
femr a foamr ¥ & g &9 #T T
A A@a g1 Trem oar g g fE
HHT aF 3T T I AN F 0 FAK
& 1 lt 7% Ay g GAr A ey
& o P ogw gw AT e g 1 W
T IEM gH A wEEAT 4% AG
forar & 1 gt aF & o P o
At fegam & e war o
ar om Arw g fF 8% @ wew
uffat & fag v T 7, T #;
femmae a7 9« 7 qifeam 78 aFm
dar #vA Fr Fifew F qv &Y fF @
qede ¥ arfewd & @wg §37 g 47 |
gl 2 ¥ oF ud A 2u Wi R
ot 3w F faw agm w A1 am

FAIT a8t mg arfqai 7 g1 5 gar
arA% z97 5 gk agt ot % gTAT
7% & gw AW 37 F Fgar Af TS
Fammmr IRy § 10 7 Juraw
qIET & 0T 5w f=gr 91 977 A
e oo w0 wmgdr g B ogw dl
2T &1 oS T Y FL E T
A mwRar g fF 7T 9|
TF AT AeTHSIT AT F 3¢ HATIL
FAT & /1 gw 3R WA 2w ¥ fR oF
owF FT AT g & | g O oW
=@ ¥ fr ol AF @1 9% oW S A
T& | ¥ g2 9T "9 S H9EEs



s 1 Motion on Address

[Fat gwET W]
wTEdl A1 @A A Jg wgm g
fs og s fcdr, FofEd &1 @@
o7 fRcFarAT g AE & | ag
SFET FArw T4 ¢ afes ag o= A
#1 A @ | s fegraer sefaa
I ST F (G GETEAT A AT
A AWM F qEw AT ST ¥ A
Y S & g SREEE w9 @ AW
# @ A F1 gedafaw frat froaw

arr feoharoen avedl ®1 gETEE

TR FfAras T Faw ) g w1
ferdh wreweml AT aF A Q)

IR W 4 1 qwaE § fr -
7IT =T TEAET F, AgN AE GHIHE
F Tzl &7 §IE g, I AT @,
FOL F 997 #1 9%, fawgfr wifaw
HAr AT G R AT ALY
qge W1 Wd gATEES AGW H FHIL
& HTAAT AET AT AT FHIC JWEH AW
ZWE OB 4 AR W a% (e & %
qg FIWHIT FT AHAT qg7 9¢ qL@0
oftag ¥ ¥gt W faan ? wa @@
¥ 7T 4 WTHAT agi I A WAT grav &
AR g FEIT A gEEN W €T d
e TATS & wAT A |

Tt AT afeg ¥ S & HHR A
%7 fFT 929 STAT 91 WE § "qTo AY
@mﬁmmmafmm
_qfrdt fra Tl i fadgw T ww-
A% &1 w@ W@ & fy gAd
ﬁrﬂwmmmﬁﬁm
¥ uw gawmaT 1 feafa # § #tv foaw
ff waet W 47 FE AT ¥
TR ¥ oF fr® o o1 fF W w50
OF ZFI ¥, WO & W@
3, 9% wfr 3 wor gaedl wifeT T
RN

FEBRUARY 13, 1964

by the Vice-President 59z
discharging the
functions of
the President
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WTHHO g% 9T a1 I9 AT A e
faeq 7 wwdar 3 SWY W #6w
a w9 & for gawr gfew< - 7
5 qrEEE & wradr wife & W
TET TEX T AR N waw 34w
Za® araet fear @1 1 39 39 5 Ao
dar g fF S mfeem =1 omr o=
aredF 8, Tg gATE W F Any fowedee
¥ 6T a9 T & | F qEdT qgra
oW F g ¥ oEar gvwr @ Afr
g dl f& I aeT @ o1 meoav
fesmasisw & o wm T 7
wré frawr wwre 7 & 1 39 fager
HEE F A gAT §YETT A Ug A€l
e foan fr gm oo 3w & e
&1 a1 e AT it a7 1 F wwAr
T A1 3@ A F A7 gavwar
A E AR H I mmr & Imew
#grey, afama fades #4t g, # ga-
Hrafaee qrdf, sEm # i w57 &=
= e F @i &, off e wgy 4 fe
sl onf fergmmm # a4
aifed  (FeTemia)

Shri Natp Pai (R.a_lapuﬂ She must
withdraw it

Shri Hari Vishnu Kamath: We
have never said it. (Interruptions).

Shri Surgndranath Dwivedy (Ken-
drapara): We have not said anything
like that at any time.

Shri Nath Pai; She should not be
allowed to proceed. '

M. Deputy-Speaker: Order, order.
I must first see what she said. N

Bhri Bade rose—

Mr. Deputy-Speaker: Will the
hon. Member please resume his seat?
Let me first see what she said.
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ot a¥ (WrE) ; gET 57 R
THY GET AT W T
Mr. Deputy-Speaker: Order, order.
Please sit down.

= ATq AE . FH A W aF P
g TE Fgr fF AT wEa agr
T o 9 |
What is this? Thiy is slander. Our

party has never demanded any foreign
farees to be stationed in this country.

Mr. Deputy-Speaker: Then she will
apologise to this House,

stadl qwar W oSO
werem, e #7 fedt swra v oA
T A e g a1 & 59 swE ¥
g g g

ot g O ;. ST F AR AT
gaT Aff gJ IR S ag wy g
gAORT WY @ F7 4 qEE F1C
T & og T T AIET 1 A1 @A
Faed & ag #17 w2t 8 e ag sar
t @ wqx @ forfs & €ra arfoa
C I

We do not want any lessons from
her,

et W A IO AEIEA,
gt & fft omrg &~ aed & &
A #gw ¥ g g=md g Afwa
ug graw # wf A @ fz & 97T wE
HIT A TEY §, TO WA A Tgy o wrew
TR #7 g AW Ui oy qferst

Shri Nath Pai: After accusing us,
we do not want any leesons from her.

™ o & W owfe & gaw 7 Tgd
E

AN THEAAR (FA)  A-
A1 wewr F1 ag gwmAr ey ¥ ag
wré et 1 o 7 & forer £
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uig %7 @ § %% ag W 97 A
/T § AT I0 A GHH T q1A |

Mr. Deputy-Speaker: [t should be
treateq as closedd when she hag apo-
logised.

wieE: qWE W ag wEr o
fs &t ax ® gfawe T AR
ITET AT AT fETe W@ g
afeF o7 & o1 F W gH oW
wrar ey o ug A wE wd g
w1 et A

wE

Shri Surendranatp Dwivedy: This is
a very serioug matter. We want to
know whether in this House, in this
Parliament whenever we have dis-
cussed the question of the defence of
our , country, any member of this
Hruse hies ever made this remark that
we want foreign forces to be stationed
in our country. She sayg that this
remark has been made by some
Member, We want to know whether
any single member has made this sug-
gestion or not.

wY g AR &g ¥ e
UST & w7 & | F1E Wi 4 AT =E
FE §&T |

Mr. Deputy-Bpeaker: 1 hope the
hon Member wil] withdraw her words.
She has already apologised 1o the
House, What mare do they want?

Shri Surendramath Dwivedy: Never
was such a demand made by any
member. It ig a slur on the country.
No patriot has ever made that re-
mark.

Mr. Deputy-Speaker: She has apo-
logised to the House. So, it should be
treated ag dlosed, There should be
some finality for it.

ﬁhl?l‘;m Nath Pai rose—
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s g W TH Ug WS
T E. .

Mr. Depuaty-Speaker: She may
sume her seat.

Shri Nath Pai; Mr. Deputy-Speaker,
the courtesy that .5 due to a lady
Member of this House is not a licence
to be used to malign other parties i-
this House, May I poiat out it is noth-
ing but political slander to speak ir
this House that a politica] party has
demauded the stationing of American
forces in this country. We want her to
identify that party and state the
occasion when it was made. If she is
not in a position to do so, she should
not proceed with her slanderous re-
mark.

=iy gfe fareor wma © AT TR
7 gz WiETE A1 wEE

Mr. Deputy-Speaker: She has apo-
logised for that.

Shri Nath Pai: She has not.

st gfe foewr wism - o & 2@
a ET @R
Mr. Deputy-Speaker. Can the hon.
Member name the pariy or the mem-
ber who has made that remark? Other-
wise, | would ask the hon. Member to
withdraw that remark.

st gwEr W § oo &
arrEd W frar & fF & fo ol
T A faar , w ST § &
AT A TE AT AL Fer ar § Iq@ qE
TR &Y AR Wi @ g AT a8 Few
fr gre| o fael 3 og @ T w4,
47 A LY g & | W AT qF FT
HrT & a1 & I7 awdl § 07 F7 &
gt frgeue d AT & ...
Shri Surendranath Dwivedy: No-
body has said like that in the House.

Al gy s & I aged
T A oW qET A1 99 Far

Te=
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wza u wear fr ag Aiwr ¥ fr s
gmt ot dn § TAEew 2za AR
7= faZa T, 97 § SFT Fgr 9,
StEer A 9w, TR #Y 9 fFom
T fggem Y fas o @ &
AT A § afew ovt o ganfaa 0%
AT @ T &, 3 FTIA Y a9E X
gardy 200 9T e far mar &)
TT o FVHI & A8 WY Fewar fadt
&t o 2 Y a7 T E ) wwi fog-
W F1 0F #wze g & o ag ada
T fegmmardrgw g =fea
ofenly fg ol 1 Fwiie & sfa
ST vHmr § o agd ved & 1 & e
ot #1 g% # @ ¥ fod qEreeaw ?
I § o W ¥ fod o o= aw
A # waae fan fe o= ofesr
foa i waty oadEr 7 fEE &
TAGET FT T FT ITHT AOAT A
¥ arF a oy w0 far R
GRT F¢h I2M a2 ATLH Fa7 50
g
Tq I® & A7 IUEAW WeEIed,
# o ¥ uF gEd aw faaga s o
EATY TTeqfd 7 wOeT AATHT F1 @TH
- WTHI & &6 w0 At famw & far o
arr st w1 foew fear 1 & oy
Mt # = F fag qErEar 4
g ed ., ¥0F o A ¥
& A g1 & AE A @Yo}
mnza‘gamaﬁwmm
Wmmﬁgﬁmm 7,
w%faqgwm@%ff“uﬂm
¥ sUer S@EA gAT & " 2w
i‘f’zﬁl@ﬁﬂﬁﬁﬂ]ﬁm
75t fgdim & ot Fwt & a2 fo T
fg= f/r o @ s =T & s
& SrET WO W A S e
4t T § g T AR B qATE-
T & st g, fawEe T amw Ay

Let me

596
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Fifwm = fF g wiesw dvi
fx feda Tt FrE™ 7= ¥
=g 2t % g feww wifew ¥
AT TEA ATAT SATET § ST FH
2w 4 @ 1 7 aae fegw fafrex
AT F1 T [AEAT 24T g i faa
e IR I fava § aga a4 &
T fwar | o0 & a9 &1 § fedg dae-
AT F 99 F W AEEAR BT
AT E

W & § fF S 3w go few
F wrae ¥ faeai ox fetz #+13 §,
gaEr  qifasl agEdr WA £ 1 9
Tt aifet FF 39T @A § 7T
FIT AT & | gX UF IW AT qUieA
SARTAT 99 & AT TR ¥ (9O
grr & 1 afdw S Fm ogEl Al w
frifx &, 59 #t wifawr 73t 3 et
AR s g ErT & 1 W T W
Zge gu Az agF 94 § fF ™ aw
FY w1t #1 ovd fF gw e fedw
®TGT FT FURT § SAET TEE AT
T A& Jar Y zefETEm W
¥ gars 931 W gHT qHE aA
¥ fau o7 darawed a w8, I
fou & #fr waRT w1 a@vw AR ¥
TATFAR JT AEAT E

T Ty § AgT wed A
¥ gAT qawWg W aes feart g
F gu e ads § aaearE
OIS & TqYAT FIA IA K FAT
SES & 1 IR W AT # oW A
# g £ fF gEd woRT &
aifweat & fF gw o 2@ § FAToETEr
AT T TG FL | GG FF AT
T &1 o 3o 5 g 3w ¥ srew
qET ¥ W ASES TAwn o w4 g
AT 3w are & gt wrgw fafres
HET F Fr 7 G AOAA LA Far
& T FE Af Y AT AW F A
2045 (Ai) LS—6
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ST B g, IR @ w7 ¥ fau
e faerd € | & g ¥ g
Fear fy At #6445 g § A
foilgd oot & el g AR ¥
T wer w.fgd 1 oA Fw ogww
dar g mam 2 fF

Mr, Deputy-Speaker: The hon
Member's time is up.

Shrimati Subhadra Joshi: Sir, you
have given me only ten minutes,

Mr. Deputy-Speaker: She has taken
15 minutes.

Shrimati Subhadra Joshi: They took
5 minutes out of my time,

Shri Surendranath Dwivedy: Nobody
took up her time.

Shrimati Subhadra Joshi: Sir, this is
very unfair,

AT & @R ¥ ag faEae
wedt fm weramEta 9 & fod
TR FE FEAFT F, TFIE FAMEST
o F1, foE #1198 I § =T
qEF & WRA W@ | qT IW AT AT
suTeT ¥ SOTET &ifmw w1 fF gy
[ A A FEEIT Ww 9T £, a8
T &

gL Temfa T oard #
fox farar for S #1 Seamew suvar
¥ SAET 9% TET 2 AT g9 &1 T
2 fF o | s & < gade aF geeE
Tg AT | gAY g & fA ag
qAYT qgT AACHAR AT AT |
sifwa a7 W =fze 5 aat aq
T F F F AT F, FAET FIH
¥ ot A & feiegemm & ot a0
# IT T T YT F SATI HUA
Tu H A, oiff geamaw ® o afz &
o wax fefesgmm & o swaeT
B ®F | gHIL UEr WTHEAT § A7 &
8, I9 H SET F SATET FHOFLA Ar
Fifam &1 9T =gy |
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[t qagT Arat]

T Tgufy ¥ ag o frw e
fF T &t F F aog ¥ A9 F
T §E qF T | F T B oqurg
T g e o A a9 €, 99 &1 9w
§ Aifew o o o7 wemw fean
fF @ & s foggem ® facet
QAT | g aF T FHA A
& AeAE §, 9T F SUGH UATSH
aar fau T & 1 FfFT g 3w A A
R AT FCET FHAT G & | A
FT FrAF AT ag 78 ¢ fF vo, wy
qEe 1 e F AT qg as g &
fra wom @t § fr faw G
Fi T AT A ¥ TAT AN @ owqr
¥ 1 THET A 47 o § F fefgegmm
F afT oy fedfeey @ W gl
TG F1 3T 994 g9 & 47 I0f3w |
| wERT gl 9T qE g &
fraes FEer fo @9t 1 $wg q@
FH EO WE TR TEA HIT TEIA
FHIfSET F1 FTo@TC AT &9 ¥ &
H9T

T AL # K grow &1 qg T4
et £ 5 7L T gr T W 0w
sramdfer @ETE &= o 9w o
TATE @ M FT TAAHE Tt F@ T fE
T ST AL WA FH 9T FIM AR
1@ 9T vF e O A wE
& qu &7 aF & I \=t a9y
e | g% qA 4 A1 FE T8 | IR
q T 5 gW F19 T & A9 wead
FT FgT AT fF AT WA FH G AL
9T | IF ¥ A5 IA AR FT H02T
1< fagr @ | 5= o9 fF S F
H gUETHrT 74T €, a7 ALt 3 a6
¥ T T fF ogw Y ' I 9T
FAT 9EY & 1 99 & owgr oo fw
WX ST W a9, g gEw
W g aum SR fET g S
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SART ARAT | 98 W Fay v fE o
FAT 9T I T ¥ g aew
W, FEE T TTE & A an
TFE F T g I T a0

Mr. Deputy-Speaker: The hon
Member has taken 20 minutes now.

Shrimati Subhadra Joshi: I was told
that I will get 20 minutes at least. The
hon. Mover gets 30 minutes and I get
20 minutes.

Mr. Deputy-Speaker: The seconder
gets only 15 minutes. She should close
now,

Shrimati Subhadra Joshi: You must
give me some time from my Party’s
time. 15 minutes will be given to
everybody.

The Minister of Health (Dr. Sushila
Nayar): Sir, they took a lot of her
time,

Mr. Deputy-Speaker: I have given
her that time also. She should wind
up now.

Shrimati Subhadra Joshi: I will try
to wingd up.

S H®T WA qTET (FET) :
AT qEEqr SAMST 2159 o FC AGC
i HOEE FT G E

sfRa awar s § oy oy O

fe s #r fefgagm & sm
SUTET § SATET |9 2y ¥ o7 *1fed

Iureme RERT . H §F W FE
T HYAT WTET @TEe FEAT Siedy
g 1| e g fafreet age &1 3¢ I@
F fag qarwas 2 & 5 ST
fafede #4d FwR 5@ F AW
TEr & 1 § 97 & e wE fF T
N TFA ¥ faq ag fafaew waA
ETA F1A0 £ 1| ¥ aveee o FE
fr foowm & Ffow 1 I w4 &
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fa5 aeY sETed waw 7 9, o
-8 fafer 7% 1 w9 gw WA
ff % F7 ST FETHT W § WK
oz aw @ a1 & ford g g e
§ W oo @y fF e gy
¥ gmrart i gfag af ¥ ey
g, afeT mw gt 2 v Hzem aee
i &7 & 9T § g 9w @ §, #itw
I ot wive &0 g€ @, Ty drafar
T EE R

T g farer £ #1 FvEr
g o =@ wem F arg wie
g, afeT w3 o 39 § ©F §9 €W
A AMZE | T aAg AR & %
99 aF HAT A¢ g &, a9 9% 4
T /T FLT & | gH AT HAAT T
faT gag ag-a3 WAL v FT WA
& f forsY a8 st & fa=rs, ar feft
qdt FT WIFREC ¥ faens  warT
FAA FT A owT faAT AT ¥ AT
Iq F feew & oAt €1 K faaaw
et fr @ Tt § g F7 q9
& AT TfgT 1 ar &7 W I &
Fegfeaws gmT 02, A& a1 w@AT
X O EFIAT AAT FL IH A A H
IO AT Afed | OF W 9FE ST
& 9 T & ¥faw wwa o §
A ¥ F A% ATAAT W g1 Arar
R | wfad T Fieg AT e,
i oo § Ffea £ 323 drafor
FL AT gAET GEET 94 A &
e A TW 699 ¥ TR " S

A qar ww o o7 afaw & 2k

# g

I AGRA, AT F AW F
o ¥ agd €t 7 F gz af & wfed
W § # gt o ety | #7
AT @] ;g F oW e ¥ ugw
¥ g SR qg @i & fFogR
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A A FT AT ET §, T8 EAT Fwhgi
& W IEH a5 | |
Mr. Deputy-Speaker: Motion moved:

“That an Address be presented
to the Vice-President discharging
the functions of the President in
the following terms:—

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Vice-
President discharging the func-
tions of the President for the
Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 10th February, 1964'"

There are many amendments notices
of which have been given, One is by
Shri H. P. Chatterjee.

Shri H. P, Chatterjee
I move it.

(Nabadwip):

Mr. Deputy-Speaker: Shri Tridib
Kumar Chaudhuri...He is not here.
Shri N. C. Chatterjee...He too is
not here. Shri Sivamurthi Swamy,

Shri Sivamurthi Swamy (Koppal): 1
move it.

Mr. Deputy-Speaker: Shri Surendra-
nath Dwivedy.

Shri Surendranath Dwivedy: T move.

Mr. Deputy Speaker: Syed Badrud-
duja...He is not here. Shri Muzaffar

Husain...He too is not here, Shri
Ranga.
Shri Ranga (Chittoor): I move.

Mr. Deputy-Speaker: Shri Muham-

mad Ismail.

Shri Muuhammag Ismail (Manjeri): 1
move,

Mr. Deputy-Speaker: Shri Dinen

Bhattacharya . . He is not here. Dr.
Ranen Sen.

Dr. Ranen Sen (Calcutta East): 1
move the amendment.
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Mr. Deputy-Speaker: Sri Ram Sewak
Yadav.

ol Tw |Aw AT (FTTETT)

JUTETH WERT ;T

Shri Lahri Singh ...he is not here;

Shri ¥. S. Chaudhary . . . he tao
is not here. Shri Bade.

Shri Bade: I move.

Mr. Deputy Speaker: Dr. L. M. Sin-
ghvi.

Dr, L. M.
move.

Singhvi (Jodhpur): ¥

Mr. Deputy Speaker: Shri Sezhiyan
.+ . he is not here; Shri Manoharen
. . . he too is not here.

All these substitute motions wil] be
taken as moved.

Shri H. P. Chatterjee:
move:

I beg to
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That at the end of motion, the fol=
lowing be added, namely:—

“but regret that in the Address
there is no mention of the total
failure of the policy of solving
the minority question by a divi-
sion of the country and no men-
tion of a permanent policy which
can save the millions of minorities
in the divided countries from
utter destruction and ruin.” (1)

Shri Sivamurthi Swamy: I beg to
move:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that there is inadequate
reference  to the communal
holocaust * directed against
minorities in East Pakistan in
Khulna, Narayanganj, Dacca and
other places and to the
dire plight confronting the har-
ried minorities there on ac-
count of the total disregard by
the Government of Pakistan
of its obligation to the minorit-
ies undertaken in terms of the
Nehru-Liaquat Agreement of
1950 and also to the necessity
of reorientating the country’s
policy towards Pakistan and in-
voking international sanctions
for safeguarding the democratic
and human rights of minorities
there;

(b) that no mention has been
made in the Address that the
state of emergency proclaimed
in November, 1962 immediately
after the Chinese invasion need
not be continued any further
as there is no apprehension of
a renewed Chinese offensive
immediately;

(c) that the Address fails to
direct the political leaders to
come together to share the res-
ponsibilities of good and clean
administration of the country to
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establish a strong democratic but
national government especially
during the emergency and plan-
ning period;

(d) to note that the Address
has failed to call upon the mem-
bers to sink their social, econo-
mic, and political differences in
the matter of defence planning
and development programme of
the nation by establishing a
strong national government in
the country;

(e) and also regret that the
Address has failed to announce
any definite policy towards—

(i) the minorities in India;

(ii)  inerease in  prices of
necessities of life, especially
foodgrains; (iii) budget policy
to increase the expenditure
to more than fifty per cent
for the productive purposes;
(iv) reasonable taxation
policy  specially removing
burdeny on the common man
through indirect taxation; (v)
cottage and handloom indus-
try which is facing life and
death situation for surviwval
and (vi) removing corruption,
nepotism among the high
officialg and leaders in the

-President gog
discharging the
functions of
the President

mobilising moral and material
resources of the nation;

(b) that no firm
been indicated in thsf!eis.dgfx
for stopping the infiltration of
Pakistani nationals in Assam,
Tripura ang West Bengal;

(c) that no mention has been
made of the facilities tp be
Egiven for the planned migra-
tion of East Pakistan minorities
to India and also to the re-
fugees who have come to India
from Pakistan under duress:

(d) that no steps have been
indicateq in the Address for full
and complete integration of
Kashmir with the Indian Union;

(e) that the Address does not
enunciate any ooharent policy
to hold the price line and to
mitigate the hardships caused
to the people by ever-increas-
ing costs of living;

(f) that nb steps have been
indicated in the Address to
combat corruption at the politi-
cal level; and

(g) that there is no mention
in the Address of the hardships
of Schedule Castes and Sche-
duled Tribes, nor are any wel-
fare measures indicated to ame-
liorate their conditions.”

ruling party.” (2) @)
Shri Surendranath Dwivedy: 1 beg Shri Ramga: I beg to move:
to move:

That at the end of the motion, the
That at the end of the motion, the following be added, namely:—
following be added, namely:— ‘but regret—

“but regret—

(a) that there is no mention
of the measures to be adopted
by the Government 1o secure
complete vacation of the area
occupied by the Chinese and to
take full control over the area
vacated by them through the
proper utilisation of the state
of National Emergency for

(a) the absence of a reference
to specific measureg tp amelio=-
rate the lot of agriculturists and

provide incentives for increased
agricultural production;

(b) that the Address does
not, in its reference to deve-
lopments in Africa, contain a
single word of - sympathy or
support to the people of Indian
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origin in Zanzibar ang other
countriegs of East Africa in re-
gard to racial discrimination
practised against them and to
attacks on their lives, properties
and employment;

(c) that, in its reference to
recent developments in Kash-
mir, there is no indication of an
awareness of the breakdown of
law and order, no announce-
ment of the release of Sheikh
Abdullah and other political
detenues and no expression of
a readiness to institute a judicial
inquiry into the recent unfor-
tunate happenings in Kashmir;

(d) the absence of an an-
nouncement of the withdrawal
of the Seventeenth Constitution
Amendment Bil] pending before
Parliament and the additional
threat to introduce yet another
Bill to amend the Constitution
for the eighteenth time so as to
further restrict the Fundamen-
tal Rights of the citizens;

(e) the failure to refer to any
measures for the amelioration
of the conditions of Scheduled
Castes and Tribes and back-
ward classes;

(f) the failure to take note of
insecurity of life and person in
Punjab and to suggest measures
for restoring confidence;

(g) that the Address fails to
mention the need to immediate-
ly revoke the declaration of the
State of Emergency, to repeal
the Defence of India Act and
to restore the fundamental rights
of citizens suppressed under the
provisiong of that Act;

(h) that the picture of econo-
mic progress and achievement
painteq in the Address does not
reflect the harsh realities of
the country's economic plight
and the distress and hardship
caused to the people by the

FEBRUARY 13, 1964 .
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wrong policies of the Govern-
ment; and
(i) that the Address fails to
disclose any policy or strategy
designed top recover our lost
territory from Chinese com-
munist occupation.” (6)
Shri Muohammad Ismail: I beg

move:
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That at the end of the motion, the

following be added, namely:—

“but regret—

(a) that sufficient notice has
not been taken in the Address
of the recent disturbances and
‘violence in parts of West
. Benga] angd that no mention is
made of the large scale relief
measures that are needed for
relieving the sufferings of the
riot victims; and

(b) that no mention i; made
in the Address of the serious
hardships caused to the back-
ward communities in various
parts of the country especially
as a result of the judgments of
certain High Courts nullifying
redervation of certain ben -fits
to the said backward com-
munities”. (7)

Dr. Ranen Sen: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret—

(a) that the Address has not
given indication of (i) the policy
of the Government to give un-
hindereq facilities to the minori-
ties of East Pakistan who want
to migrate to India; (ii) res-
ponsibilities of the Government
to rehabilitate the imigrants
from East Pakistan; (iii) the
need to rehabilitate fully the
displaced persons who have
come to India from East Pakis-
tan since the partition of the
country; (iv) the damages done
by communal forces in India
against seculay character of



India, thereby becoming a con-
stant threat to the peace, pros-
Pperity and democracy of our
«ountry;

(b) that the Address has
failed to mention the continuous
rise of prices of essential com-
modities especially rice and
sugar during the last one year
and to suggest any remedy to
meeat the situation;

(c) that the Address has
failed to mention the growth
of monopolies in India, which
undermines the basis of demo-
«cracy in India;

(d) that the Addresg has
failed to note that the emer-
‘gency powers are being used
against the people by the autho-
rities ang the need to revoke
the state of Emergency declared
in October, 1962;

(e) that the Address has failed
(i) to mention the absence of
fair deal to the working class
-and denial of trade union and
democratic rights to them; (ii)
to mention the need of taking
action against employers who
had viclated their part of the
‘tripartite agreementg in relation
to provocations against the em-
ployees and the consequent
hampering of production; (iii)
410 make any assessment of the
misery and destitution of the
toiling masses; (iv) to give any
direction towards giving pro-
tection to agriculturists who are
more and more pauperised and
driven into unberable debts;

(f) that the Address has failed
to take note of the progressive'ly
deteriorating political and ad-
ministrative situation in almost
al] States; especially Kerala and
Kashmir; and

(g) that the Addresg has failed
to take into account the grow=-
ing corruption in the Govern-
ment and administrative eir-
«les”, (8)
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Shri Bade: I beg to move:—

That at the end of the motion, the

following be added, namely:

“but regret—

(a) that (i) the assurance
given to the Hindus of East
Pakistan at the time of parti-
tion that the Government of
India wil] not remain indiffer-
ent tp the protection of their
life, property and dignity has
not been reiterated; (ii) no
mention has been made of the
stepg that are essential to force
Pakistan Government to do
justice to the minorities in that
country; (iii) the decision to
ensure the safe transit of
Hindus from East Pakistan and
their rehabilitation in India has
not been expressed; and (iv)
there is no mention of the fact
that Government propose to
raise this issue before the United
Nations or the International
Court of Justice in order to
mobilise world opinion against
the inhuman attrocities perpetre-
ted on the Hindus in East
Pakistan;

(b) that the determination to
liberate one-third of the Pak-
occupied Kashmir hag not been
reiterated;

(c) that (i) a declaration has
not been made for imposing the
President's Rule in Kashmir by
accepting the demand to this
effect of the people of Jammu
& Kashmir for intervention by
the Central Government after
the Hazarat-bal incident; and
(ii) nothing has been said about
the appointment of a special
Parliamentary Committee to
probe into the expenditure of
huge amounts given in the form
of grants and loans by the
Centre to Jammu and Kashmir
State;

(d) that (i) mno declaration
«.has been made by the Govern=
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ment of India to free itself
from the obligations of the
Colombo proposals even after
their rejection in toto by China;
and (ii) no declaration hag been
made regarding the decision
not to carry on negotiations so
long China does not withdraw
its armies from Ladakh and
also regarding sending Indian
troops upto Macmahon line;

(e) that (i) there is no men-
tion of wide-spread damage
caused to the rabi crops due to
recent cold wave; it also does
not mention of the steps to be
taken to offer relief to the pea-
stans; (ii) no mention has been
made of thg severe economic
crisig caused due to the continu-
ed rise in prices ang neither
any announcement has been
made about measureg for afford-
ing relief to the people of all
categories in the society offected
by high prices;

(f) that no indication has
been made to end the state of
emegency;

(g) that no mention has been
made of the scheme to adopt
stringent measures to check
the activities of fifth columnists
in the country;

(h) that no announcement has
been made accepting the clear
verdict given by the people of
Goa for ity merger with Maha-
rashtra State during the recenl
general electiong in that terri-
tory; and

(i) that no announcement has
‘been made regarding the setting
up of a Committee of Experts
for determining the cost of living
index through scientific method.”
(10).

Dr, L. M, Singhvi: I beg to move:

discharging the
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(a) that the Address dues not
contain any satisfactory explana-
tion of the shortfalls in achiev=
ing Plan targets, and has omit-
ed to outline the ways in which
it is proposed to resuscitate our
planning from indifferent impie-
mentation and unrealistic as-
sumptions;

(b) that there.is no mention in
the Addresg of the dire and dis-
tressing famine conditions pre-
vailing in Rajasthan and Punjab
and to the measures proposed to
be taken to alleviate the suffer-
ings of the famine striken
people of the country;

(¢) that there is ro mention
of the need to establish Desert
Development Authority, with
extensive powers and ample
resources, to formulate, pursue
ang co-ordinate a massive pro-
gramme for the economic deve-
lopment of desert regions of
Rajasthan, Gujarat and Punjab;

(d) that there is no reference
to the failure of the Government
to formulate and impiement
schemes covering the whole
country with a view to ensure
safe and adequate water supply
in the rural and urban com-
munities, and the need to accele-
rate rural electrification pro-
gramme in the country;

(e) that there ig no mention
in the Address of the utter in-
adequacy in the availability of
trained medical personnel parii-
cularly for rura] aress, of the
steps being taken to improve
the situation ang the need to
establish more medica] colleges
in the near future and to foster
medical research by allocating
more resources and by accele-
rating existing activities;

(#) that the Address has made

That at the end of the motion, the
following be added, namely: —

“but regret—

no mention of the failure of the
Government  successfully to
laimch a comprehensive slum-
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clearance programme
country;

(g) that the Address has made
no mention of the ‘cuntinuing
and increasing regional im-
balances in the distribution of
mational economic resources;

(h) that the Address does not
the

in the

contain any reference to
urgent neqi for streamlining
administrative procedures in

order to curtail bureaucralic
delays and to shorten the red-
tape, which give rise to all-
round corruption;

(i) that it does not contain
any expressions of disapproba-
tion and regret that several
countries of the West have com-
pletely failed to understand the
Indian stand on Kashmir ana
have taken an unjust stand
unduly favouring Pakistan;

(j) that the Address makes no
reference to the situation obtain-
ing in Jammu & Kashmir and
the steps taken to secure closer
integration of Jammu & Kash-
mir with the Indian Union:

(k) that there is no reference
to the recent fire at the Heavy
Engineering  Corporation at
Ranchi, the causeg leading to it
and the investigations and
inquiries held in the matter; and

(1) that no mention has been
made about India’s sports policy
and the participation of Indian
sportsmen in international
sportg including the Olym-
pies.” (11}

Mr. Deputy Speaker: The motion,
the substitute motions and the amend-
ments are before the House.

Shri A. K. Gopalan (Kesergod):
Mr. Deputy-Speaker, Sir, I am SsOITy
to say that the Address of the Vice-
President discharging the dutieg.of
the President is a totally disarpoOin-
ting one. It completely evades the
crucial and urgent issues facing the
people as well as our economy- Only

FEBRUARY 13, 1964

by the Vice-President 616
discharging the
functions of
the President
a little over a month ago, the ruling
Party passed a resolution declaring
that dembocratic socialism, whatever
it might mean, was its objective.
After the brave speeches made in
that session and grand declarations
and promises made to our peopie, one
would naturally have expected that
the Vice President in his Address
would touch upon the crucial prob-
lems and indicate what sleps the
Government was contemplating to
take. It is in this respect that the
Address has once-again belied what-
ever hopes some people might have
entertained about this Government.

In his Address, the Vice President
says :

“In spite of difficulties and dis-
tractions, we have continued to
move forward towards our ob-
jective of a democratic and so-
cialist order at home."”

This is indeed a bold statement to
make for anyone in this country.
The concentration of wealth that has
gone on under our planning is well
known that even the President of the
Congress had to deery it. We have
even today heard about the report
of the Mahalanobis Committee. That
Committee was appointeq four years
ago and the report has not seen the
light of the day. It is understood,
however, that the report makes,
according to paper reports, some
shocking revelations on the state of
our economy. It is said that only 20
families control as many as 1073 com-
panies with a share capital of Rs. 352
crores and with a gross capital block
of Rs. 1102 crores. A small coterie
representing a fraction of half a per
cent of share holders accounted for
56:5 per cent of the total value of
shares and 70 major companies. These
companies had a paid up capital of
212 erores. Their market price today
is about Rs. 420 crores. Even with-
in the 20 houses, one house alone
controls 108 crores. The Government
cannot escape the rtesponsibility for
this unprecedenteg growth of concen-
tration during its regime of 17 years.
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Nearly Rs. 45 crores, that is, 45 per
cent of the 128 crores given as loans
by the Government from the tax-
payers’ money went to these giant
companies. The Life Insurance Cor-
poration had by 1960 advanced to
these big business houses Rs. 92
crores, and on top of it the bulk of
the advances from the banks went
to these big business houses,

Contrast this unprecedented con-
centration of wealth with the condi-
tions of the masses in this country.
It is not accidental that the Vice
President did not say a word about
the conditions 'of the masses in this
country. The biggest single factor
which depresses the living standards
of the entire people of our country
is the issue of prices. Even the mid-
term assessment of the Plan admitted
the rise of 8 per cent in whole-sale
prices. The price rise has been par-
ticularly steep since the last budget.
We have heard not only reports but
also during the- discussion in this
House that sometimes in Calcutta the
rice was selling at Rs. 40 ang Rs. 45
per maund. Newspapers report arise
of ‘over 200 per cent since last year
in Madras. As far as the working
class, the peasants and middle-class
employees are concerned, if they
want to buy the same amount or
quantity  of foodstuffs and other
materials, then certainly over and
above the salary which they got last
year, they would have to get at least
25 per cent more as far as their emo-
luments are concerned in the shape
of increase in wages or in the shape
of dearness allowance according to
the rise in the cost of living,

The Bhubaneswar session of the
Congress passed resolution on demo-
cratic socialism and shed copious
tears over the plight of a large section

of society as a result of this price’

rise. But what does our Vice Presi-
dent say about this in order to bring
down the prices? The address gays:
“Through larger
foodgraing  from Government
stocks, the setting up of addi-
tional fair price shops wherever

release of
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feasible and appropriate regula-

tion of movements, and through

credit policies, every effort has
been made to prevent prices of
foodgrains from shooting up.”

This is what the Address says. So,
the address says only of making
efforts,. But the Address does not
speak about the result of these
efforts. Why is it that despite these
efforts, the prices are rising and what
are the measures that the Govern-
ment is proposing to take in this re-
gard? The only answer the Address
has given is:

“The stability of prices can only
be achieved through higher pro-
duction to match the rising level
of consumption.”

This is the refrain that has been sung
by the Government for the last 17
years. There is mothing new in this.
Is there any hope that we wil] have
such a super-abundance of agricul-
tural and industrial production as Iong
as the present anti-people policies of
the Government continue? None
whatsoever and, therefore, prices will
continue to rise and the Government
will do nothing about it except sing-
ing the same refrain. What  has
socialism got to do with this refrain
which every capitalist economist right
from the time of Adam Smith  has
been singing?

As early as in 1958, the All India
Congress Committee passeq a resolu-
tion and it declared that in crder to
bring about reduction in prices, it
was necessary for the State to have
monopoly of the foodgrains trade. The
entire trade union movement in the
country, as well as the progressive
opinion even from inside the Con-
gress Party hag been demanding that
the wholesale trade in foodgrains
must be taken over by the Govern-
ment and private wholesale trading
must be illegalised. Even this de-
mand has been turned down by the
Government, Why? I want to know
why this has been turned down when
this is an accepted policy of the
ruling Party even from 1958,
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The simple fact is that despite the
tall talk of socialism on its lips, the
Government is actually building
capitalism in our country. Inflation
and rise in prices is a specific weapon
by means of which increasing slices
from the common people’s share of
profit are forcibly taken away from
them in ‘order to make the capital of
our big capitalists. The Government,
because it is interested in this capital
formation, dare not take this power-
ful weapon away from the hands of
our big capitalists, that is why it re-
fuses to lift its little finger in the
matter of holding the price line.
There have been promises for the last
whole one year that the Government
is trying to hold the price line. But
the price line is holding the Govern-
ment and not the Government is hold-
ing the price line.

Similarly, everyone knows that the
banks play a wvital role in both spe-
culation and in accentuating the con-
centration of wealth. The monopoly
houses who control the banks utilise
the money for making big advances
out of the people’s sufferings to their
own industrial concerns. So, that is
the reason why rightly the demand
became powerful for the nationalisa-
tion 'of banks. This demanq for na-
tionalisation which wag first put for-
ward by the Communist Party has
now become more widespread. Even
some sections of the Congress Party
have raised it, and even in Bhuba-
neswar it was raised. Yet Govern-
ment refuses to accept it. Why Does
Government refuse to accept it? In
the absence of these two vital steps
it is futile to talk of reducing the dis-
parities in incomé or preventing the
growth of monopoly. When the Gov-
ernment refuses to take the elemen-
tary steps necessary for preventing
the further growth of monopoly, all
its talk of socialism is nothing more
than an attempt—to put it bluntly—
to humbug the people. Because, the
most important thing necessary, if we
talk of socialism, is to curb the mono-
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poly. And if even a step like nation-
alisation of banks is not taken and
‘they only talk about it, certainly
there is no question of taking any
action to curb monopoly,

On the one hand prives are rising,
for no fault of the workers. As far
as the workers are concerned, Gov-
ernment refuses to accept its obliga-
tion to see that the real wages of the
workers are not depresseq by accept-
ing the principle of full neutralisa-
tion of the increased cost of living.
What about the public sector? Even
in the public-sector industries it re-
fuses to accept the principle of link-
ing up Dearness Allowance with the
cost of living index. Big working-
class actions have taken place in the
country in the last six months and
they are also continuing to take place.
It is a warning to the Government
against continuing this attitude, and I
think the Government will certainly
take note of these actiong of the
working classes that are going on in
the country.

The Government refuses to elimi-
nate the exploitation by the already
entrenched British and other foreign

capital. They offer them liberal
concessions, guarantees and mnew
opportunities for fresh Dbig inflow.

What is the effect of this on bur eco-
nomy? As a result, foreign invest-
ment, especially British investment,
has doubled since independence. Not
only that. There are also the joint
companies. There ls also increasing
penetration of foreign private capital
and collaboration with Indian big
business. It is also encouraged and
backed by the State. Such collabo-
ration agreements in the private
sector sanctioned by the Government
were only 71 before 1958. But now
it has increased to 1,442 by 1962. And
today it has become impossible to get
a licence before one pgets proof of
foreign collaboration. If there is no
foreign collaboration it is impossible
to get a licence.

As far as agrarian reforms are con-
cerned, the Bhubaneswar session of
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the Congress has promised the com-
pletion of lang reforms within two
vears. But I want to point out to
them that in 1958 at Nagpur the AICC
passed a resolution directing the
State Governments to complete land
reforms during the year. What was
its fate? Now, six years later, at
Bhubaneswar the ruling party pro-
mises completion of the lang reforms
within two years. How can it be
done? The National Development
Council also has passed a resolution
to that same effect. The Planning
Commission in its Mid-Term Apprai-
sal has admitted that despite land
reforms legislations and ceilings,
landlords have been enabled to evade
the ceiling, with the result that no
land was available for distribution to
the peasantry. As far as panjar bor
waste lands are concerned, crores
and crores of waste lands or fallow
landg have not even today been dis-
tributed, and in Andhra there iz a
satyagraha going on for reduction of
lang tax as well as distribution of
the panjar lands. This is because of
the way in which these legislations
are framed ang implemented.

The only effective legislation on
land reform was the one passed by the

Communist Government in Kerala
in 1959. What has happened to it?
For this crime the Congress Party

in alliance with the dark forces of
feudalism led a violent movement
against the Government, and the
Central Government obliged the
movement by removing the Govern-
ment. And today the Kerala Con-
gress Government has replaced the
Communist Government's land reform
legislation by a new legislation which
takes away many of the rights that
had been conferred on the peasants.
According to the Planning Commis-
sion there are three important things
that should be considered as far as
land reform legislation is concerned.
One is fixity of tenure: the other is
reduction of rent; and the thirg is
distribution after the ceiling. As
far as this ig concerned, the olg Bill
fixed a fair rent according to the re-

Motion on Address MAGHA 24, 1885 (SAKA) by the Vice-President 622

discharging the
functions of
the President
commendation of the Planning Com-
mission as well as the President.
And now it is increased. The Presi-
dent gave the assent to the Bill only
after two years. And now for the
new Bill the President hag hastened
to give his assent within a week.
Anyhow, whatever legislation had
been passed, when it was implement-
ed it was implemented not only by
the Communist Ministry but also by
the Congress and the other Coalition
Ministry. While it was implemented
there was a judgment by the High
Court and the Supreme Court, and in
order to see that the obstacle created
by the High Court and the Supreme
Court was removed, Parliament had
a Select Committee ang the Select
Committee said that the obstacles
would be removed. It was at that
time that the State Government, get-
ting the opportunity that the Bil was
not there, wanted to change the Bill.
So it hurried through within a month
and wanted to see that the old Agra-
rian Relations Act that was there was
removed and this Bill was placed.
If there was any defect in the old
Act the State Government had a
right to change it or plug the loop-
holes. Instead of that they rushed
hurriedly through this, taking away
some of the most important rights of
the peasants and agricultural
labourers. They rushed through that
Bill and passed it

n the face of this action of the
ruling party how can anyone in the
country take seriously at its face value
the declaration of the Congress Party
that it is going to implement its pro-
mises of real land reform? What has
happened in Kerala really makes one
understand that if there is any real
land reform legislation giving the
maximum benefits to the peasant
labourers and others, when the ruling
party gets an opportunity it will take
that opportunity and undo what had
been done even by a non-Congress
Government.

As long as this land monopoly and
feudal and semi-feudal fetters con-
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tinue, all talk of overcoming food and
agriculture shortage will be a mirage.
The Government looks at agricultu-
ral production only as a problem of
fertilizers and |better agricultural
technigques, manure, ete. It refuses
to see the human element in it. It
refuses to see that as long as the
actual tillers of the soil do not have
a stake in agriculture, their creative
energies cannot be mobilised. It also
refuses to see that as long ag they
continue to be crushed by the burdens
of taxation, high prices and also debts,
our agriculture cannot provide the
capital needed for both our agriculture
and industry. So long as the Govern-
ment persists in  this attitude, the
country can never reach self-suffi-
ciency as far as food and agriculture
are concerned.

Nobody can dispute the fact that
the tax burdens on the people have
become intolerable. 1 am mnot going
into the details about it, because if
vou examine from 1851 to 1962, the
last budget, you can see how much
percentage of increase was there
every year as far as taxation on essen-
tial commodities like kerosene,
tobacco and other things is concerned.
Every year it was increasing, one
can see. The Finance Minister him-
self recently admitted that Rs, 200
croreg every year cannot be collerted.
Whose fault is it that Rs. 200 crores
every vear cannot be collected? It
is obviously the Government's. 1t is
for the Government to explain to the
people why for their inefficiency and
inability to collect Rs. 200 crores
every year they should penalise the
people by imposing more and more
burdens on them. Already peasant
struggles and satvagraha have taken
place, as T have said, because the land
tax is very high and in many States
struggles have taken place for the
reduction of the land tax. Just now,
the satyagraha has entered the second
week in  Andhra Pradesh. In de-
mand that all the new imposcts im-
posed last year at least should be
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withdrawn. Nothing short of this

wil] be acceptable to the people.

As regards the taxation on tobacco
last year, it is not only the small
peasants who cultivate country fo-
bacco who have gone out of employ-
ment, but even the workers in the
cigar factories are going to be un-
employed. In every State in India,
the cigar factory managers are re-
ported to have said that if the taxa-
tion on tobacco is not reduced, they
will have to close down the cigar
factories, and if that happens there
will be a lot of unemployment affect-
ing the workers working in these
cigar factories.

In order-to hide this fact of grow-
ing concentration” of wealth and of
continuing land monopoly which have
been brought about by the policies
of the Government, the Congress
talks of democratic means to achieve
its aims of socialism. Actuslly, many
of its policies have nothing 1o do with
democracy and are actually nega-
tion of democracy. For instance, I
may point out that even after fifteen
months after the border war and
cease-fire, the state of emergency
stifl . continues. The declaration of
emergency was used primarily agamn-
st the workers and the peasan's. We
had discussed it in the House. Noth-
ing was done to curb their activity,
but over a thousand people were de-
taineq without +trial. Even today,
when 1 am speaking, two Members of
this House from Tripura, Shri Dasa-
ratha Deb and Shri Biren Dutt, the
beloved leaders of the people of Tri-
pura continue to be inside jail. Why
is it that when all the others have
been released, these two bpueople are
kept inside jail? What justification
have Government got to kecp these
two people inside jail? Scores of
people continue in detention in Tri-
pura, Assam, Maharashtra, UP and
Bihar. When the workers fight
against the monopolists, the DIR are
immediately resorted to for detaining
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hundreds of them in jails as happen-
ed in Bombay and Goa. In Bombay
and Goa while there hag been a
working class struggle, so many
people were detained under the DIR.
Even ten days back, in Bombay, so
many detenus were released, but as
sdon as they were released, and they
were coming out, Government re-
arrested them. That was a disres-
pect to the judiciary also. They had
releaseq the persons, but those per-
sons were immediately rearrested.
Yesterday, a newspaper reported that
many workers had been detained
under the DIR in Indore in an in-
dustrial dispute. Thus, the state b©f
emergency continues only because
Government want to prevent the com-
mon people from fighting against
the attack of the monopolists and
speculators. It is clear that there is
no justification whatsoever for the
continuation of the state of emergen-
cy. Therefore, T request ‘that the
emergency should be immediately
lifted, and these arrested should be
released immediately.

There is now talk also of the Con-
stitution (Eighteenth Amendment)
Bill. After illegally detaining a num-
ber of people, Government propose
without any qualm of conscience to
legalise the illegal acts in the teeth
of the Constitution and its authorita-
tive interpretation by the Supreme
Court by the proposed eighteenth
amendment to the Constitution. This
raises an issue which is of fundamen-
tal importance for the citizens of this
country. This shows the scant res-
pect that Government have for the
Fundamental Rights which are para-
ded before the world as an example
of our democracy. Government should
not be allowed to escape the con-
sequences of their illegal acts, and
when the time comes, [ am sure Par-
liament must reject this mnew
attempt at legalising the patently
illegal acts.

In his Address, the Viece-President
has at many places talked about

discharging the
functions of
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democracy which is functioning in
this country. I do not know whether
the Vice-President discharging the
functions of the President does not
know of want ig happening in some
parts of India, especially in my State
of Kerala, for instance. In Kerala, the
Minister in charge of law and order
himself has broken the law, and even
the case against him was not regis-
tered for two months. He misused
his authority, and he got the district
collector to issue a statement. And
he has been allowed to continue still
in Government. There is no security
for the lives and properties of even
the Congress MLA's belonging to the

ruling party.

In this econnection. I would only like
to point out the editorial that was
written by Mathrubhoomi, and what
this Congress paper had said about
this thing only the day before yester-
day. The Mathrubhoomi, dated
February 11th, writes as follows:

“The Peechi affair did create
considerable commotion all over
the country, Following this the
demand that Chacko should re-
sign was strongly voiced by cer-
tain newspapers and many pt:blic
men. We now learn that Chacko
had offered to resign {r»m the
Ministry but the Chief Minister
Shri Shankar felt that suca » step
was not necessary. If this is true,
then, attitude cf the Chief Min-
ister is not compatible with any
democratic traditions.”.

Then, it furiher says:

“It was in this situation that
Congress President Kamaraj arriv-
ed in Trivandrum to enquire in
person the State of affairs in
Kerala. It is only with utter
shame and regret that ome can re-
call here the unseemly rowdyism
exhibited by Chacko’s followers
both st the airport and at the MLA
quarters. It is certain that those
who witnessed these sceneg must
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have wondered: “‘What kind of de-

mocracy is this? Where will it all
lead us to?".

Sir, it is not a communist paper which
has written this, but it is widely cir-
culated Congress paper which has
written this editorial. And in ends
the editorial by saying that the Pre<i-
dent take up the role which the Minis-
ters cannot.

Another widely circulated paper in
Kerala, namely the Kerala Kaumudi
has written the following in its edito-
rial. I am reading out these things
because they represent the public
opinion in the country. The Kerala
Kaumudi, dated the February 8th,
writes as follows:

“What the events that took
place in Trivandrum the other day
proclaim is the gemeral feeling of
insecurity of life and property—
should this Ministry be allowed to
continue in power. If for no other
reason, thig Ministry has forfeited
its right to administer the State
by this single incident alone. What
right has this Ministry, believing
as it does in methods of violence in
the pursuit of its aims, which has
so well demonstrated that it is free
from any responsibility to
protect the life and property of
even elected representatives of the
people, to continue to rule over
this State? That this Ministry,
willing as it is to achieve its aims
by the resort to the methods of
wviolence and threats, will continue
to rule over the State, including
during the period of the coming
elections is a thought too frighten-
ing even to contemplate. Is it at
all conceivable that free and fair
elections in an atmosphere of
peace can even take place under
this Ministry which has demons-
trated its utter contempt for all
values of truth, decency and fair-
play? If anyone believes that it
is possible, he is indeed living in a
fools' paradise.”.
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1 do not want to go into the other
editorials, because they may have
been written by other papers. But I
would only like to point out that the
whole Opposition walked out in the
Kerala Assembly; the whole Opposi-
tion had stated that a certain Minister
had forfeited the confidence of the
people. Further, 3 member belonging
to the ruling party inside the Assembly
went on fast, and many Congress
MLA’s joined him. And what did the
Government do? They did not even
respect the public opinion, After all,
what does democracy mean? Demo-
cracy means respecting public opinion.
But we find that public opinion has not
been respected at all. It was not mere-
ly the opinion of the united opposition,
but even the members of the ruling
party went into action inside the As-
sembly saying ‘Either 1 must die or
this Minister must go because his
action is bad” Even after all that, we
find now that the Congress ruling party
has said that the portfolio of the Min-
ister may be changed and that if that
is done, things will be all right. What
does democracy mean if there is no
respect for public opinion? When the
papers in the country, when the whole
Opposition in the State Assembly, and
when even a blg cross-section of the

Congresg Members themselves say like
this....

Shri Tyagi (Dehra Dun): Is my hon.
friend discussing the politics of the
party or the Government?

Shri A. K, Gopalan: My hon, friend
can speak what he wants when he gets
his chance. Now, let me have my say.
1 know that my hon friend will be
wounded when 1 say all these things.

Shri Tyagi: As a member of the
party.

Shri A, K. Gopalan: When a mem-
ber of the ruling party goes on a hun=-
ger-strike inside the Assembly, it is
not a very small thing. The next day
when the Congress President goes there
we find that three thousand people
come and stage a demonstration saying
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that Chacko should not resign; they
went before the Congress party office,
and also entered the MLA's quarters
and entered his room and did all these
things. If these things are not taken
note of, then I do not know what will
happen.

I might say that as far as Kerala is
concerned, it has been not the interest
of the nation or the country but the
interests of the ruling party to perpet-
uate their power, which have reigned
supreme, and it is because of this that
so many things have been done in this
State. The Communist Government
had been dismissed unconstitutionally
there. Then, there was the question of
corruption charges against the Chief
Minister and ano'*»r Minister. Instead
of having a judic'»1 inquiry in other
places, there was absolutely no judi-
cial inquiry at all. Now, we find that
the whole country says that a Minister
has acted badly, and the public opinion
is there in the country against him, and
even then, because the elections are
coming, in order to perpetuate their
power, the ruling party does not want
him to resign.

With such things happening, how can
we talk of democracy? If the Minister
in charge of the Home portfolio and
other Ministers behave like this, what
will be the position? In a place called
Kottikulam, near Kasergod, about 200
persons have left that village. The
police ran riots in that village, There
was some fight between one man and
the police. For that, they went there
from house to house and beat every
man and woman. According to the
papers, those who go to the Fishery
school, the students, are given identity
cards so that they may not be beaten.
If there is murder, the people respon-
sible for it will be punished. But if
the police go from house to house and
beat everyone, man, woman, and create
f.error, what is to happen? The result
s that hundreds of people leave the
place. These are the things happening
under that Ministry, People take the
law into their own hands:; the police
do as they like.

2045 (ai) LS—T.
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Shri Tyagi: On a point of order. It
may be made clear whether in the dis-
cussion on the President's Address, the
action of a State Government or of any
member of the ruling party can be dis-
cussed. Only the factual policies of the
of the Government are under discus-
sion. Will my hon, friend relate these
stories to those policies?

Shri A. K, Gopalan: T am not discus-
sing any individual. I am discussing
how democracy is functioning in this
country, Democracy is represented
by public opinion—of the Opposition
as well as of the ruling party. But
that ig not reflected in what is happen-
ing there,

Shri A. P. Sharma (Buxar):
your ruling, Sir?

Shri Nambiar (Tiruchirapalli): The
Congress Government in Kerala must
be dismissed—that is the ruling,

What

Mr, Deputy-Speaker: There is no
point of order.

Shri A, K, Gopalan: There is an-
other thing This is about police veri-
fication. I do not know about other
parts of India, but what is the state of
affairs in my State? We discussed this
matter two years ago in this House.
After election, a number of people,
about 2,000, employed under the Cen-
tral and State Government, are out of
employment for the last three-four
yvears. After every election, there is a
police verification. Everyday I get let-
ters. I have sent them to the Prime
Minister and other Ministers saying
that this is what is happening. I can
understand thig happening in a govern-
ment which is not democratic. Here a
man has worked for 12-13 years and he
has a good record. Police verification
also shows that his conduct is wvery
good. So if any charges are levelled
against him, he must be given an op-
portunity to defend himsel.

It was only 15 days ago that the
Supreme Court gave judgment about
those who had been discharged in 1948
under the National Security Rules in
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the railways. If charges are brought
against a person for which he is to be
discharged, he should be given an op-
portunity to state his case. The charg-
es must be investigated by a tribunal.
If he is indisciplined or inefficient,
that must be gone into by that body.
But here what happens? One fine
morning hundreds of people are told
that their services are no longer re-
quired. They cannot appeal. They
cannot go anywhere. They can only
go to the Supreme Court, which it is
not possible for everyone to do. This
is how things are happening so far as
Kerala is ocncerned, I do not know
about other States.

Shri Nambiar: Still worse,

Shri A, K. Gopalan: In the face of
all this scandalous state of affairs, in
the face of this continuing emergency,
in the face of the Government’s at-
tempts to legalise its unconstitutional
acts, in the face of the negation of the
right to agitate and to fight against the
attacks of the monopolists and specu-
lators of the common people, all this
talk of democracy is sheer hypocrisy.
It is an attempt to raise false issues and
continue its policies of helping the
monopolists.

Coming to Kashmir, the present state
of affairs there is very deplorable, The
regime of Bakshi and the present re-
gime of his nominee, Mr. Shamsuddin,
alienated the sympathy of the people
of the State. Corruption in the State
is universally talked about. It is well
known that the people cannot utilise
dArmocratic methods to improve their
standards of living. Many a time, at-
tention has been focussed on the nature
of the regime there by people from
Kashmir ag well as from outside. The
Government has refused to heed these
warnings. It is necessary to root out
corruption there and guarantee the peo-
ple's democratic rights so that they
may be enabled to struggle for im-
proving their living standards. Ior
all this, in my opinion, it is necessary
that a broad-based government should
be formed in Kashmir,
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In the matter of foreign policy, the
President has done well to reassure the
policy of non-alignment. But of late,
on many issues, particularly those
affecting colonialism, the Government
seems to be sounding a discordant note,
In South Viet Nam, the USA is openly
intervening with arms. It shamelessly
engineered a coup about four months
ago when it wanted to change the Gov-
ernment though that government was
a satellite. Within three months, it en-
gineered another coup, We have a res-
ponsibility there, because India is the
Chairman of the International Commis-
sion for Supervision and Control in
Viet Nam. Yet we do not raise our
voice of protest gainst this blatant and
open interference by the United
States with force of arms in the in-
ternal affairs of S. Viet Nam.

Many countries of South East Asia
including Ceylon, have raised their
voice of protest against the proposed
patrolling of the waters of the Indian
Ocean by the US Seventh Fleet. It is
well known that this extension of the
patrolling is an attempt by the USA to
intimidate the freedom-loving coun-
iries of S-E Asia and dictate from a
position of strength. Yet our Prime
Minister has refused to raise his voice
of protest against this open intimida-
tion by the United States on the ground
that we cannot do anything about it.
We know he Prime Minister raised his
voice of protest against the military
pacts entered into by the USA by
some countries of Asia. At that time,
we were certainly not more powerful
than we are now, but that did not pre-
vent the Prime Minister from coming
out against these moves of the US.
Why this timidity today? There is a
feeling that our Government has ac-
tually acquiesced in the US move re-
garding the Seventh Fleet. This is re-
inforced by the fact that at Bhubanes-
war, the leadership of the ruling party
did not allow any reference to this
gquestion in its resolution on foreign
affairs, Newspapers are full of reports
that as a result of all this, our pres-
tige in Asia and Africa is suffering.
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Why this slipping away from the
firm positions we took up only a few
years ago? Has it got anything to do
with the fact that we look to America
more and more for economic aid? If
so, this will spell disaster to our inde-
pendent policy, internal and external,
and India's prestige abroad will suffer,

I do not want to say anything about
the subject matter of the debate that
has taken place yesterday and today.
We devoted one full day for it and
todav there were guestiong and ans-
wers. It has been made clear in yes-
terday's debate that the riots in East
Bengal were inspired. by the Pakis-
tan Government. The Government
with its reactionary, communal and
chauvenistic ideology must be held
directly responsible for this terrible
tragedy. What happened in Calcutta
and other places is also shocking, be-
cause it strikes at the very root of de-
mocracy and secularism. What s
necessary today is to tackle the ques-
tion of rehabilitation. It will have the
support of all sections of people in this
country,

I regret to say that on all these im-
portant issues facing our country, both

external and iniernal, the Address
keeps total silence. It is, in fact, an
attempt to camouflage the Govern-

ment's present policies by repeating
the mantram of democratic socialism.
This cannot fool the people for long,
and the rising prices and the struggle
of the people against these policies
will, T am sure, be a warning to the
Government and compel the Govern-
ment to accept a change in these poli-
cieg immediately.

15.00 hrs,

Shri Ranga: My hon, friend Shri
Gopalan has taken the Congress to
task for not being very sincere about
what they said regarding democratic
socialism. My hon. friend supports, on
the other hand, what is known as peo-
ple's democracy. Whatever common-
ness there ig between people’s demo-
cracy and democratic socialism ean be
studied and explained not by me so
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well as by hon. friends of the Com-
munist Party and of the Congress
Party, but to me both appear to be sail-
ing in the same boat, although pretend-
ing to belong to two different opposite
groups and creating a kind of atmos-
phere of mock oposition and fight also
between themseives,

Shri Tyagi: But you are sailing in
a submarine,

Shri Ranga: This Address does not
breath any optimism at all. It looks
as if it is drafted by a Government
which is suffering from jaded spirit,
from spiritual depression and political
bankruptcy. They have been in power
for such a long time that they have
taken power for its own sake as if it
is their own birth-right, and they do
not seem to be anxious to justify
whatever they do before the people.
Whatever is possible for them tc say,
they seem to think, should be enough
to pass for the President's Address.
That iz how the President’s Address is
before us. Why has it happened? It
is so because they have been in power
for such a long time, and thev have
not found any effective challenge to
their power. They have come face to
face with failures almost on every
front, and they do not at all see a way
out of this failure, but at the same
time, they are not afraid of the cunse-
quences of their failures. Hence this
Address that has been presented tc
both Houses of Parliament by the
Vice-President on  behalf of the
President, rather acting as the Presi-
dent.

What is our position in the world?
With al! sense of responsibility 1 say
that we find ourselves more isolated
today than ever before, and our poli-
tical and international opponent and
enemy, China, is improving her posi-
tion. A great statesman once talked
of one precious year lost. I personal-
ly feel those words apply to what has
happened during last year. This
Address does not say anything at all
ag to what this Government proposes
to do, or has done, in order to re-
cover the lost territory on the Hima-
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layan front. They may say that
they have never conceded any right
at all to the Chinese to remain where
they are, but by efflux of time, the
Chinese are likely to gain ground.
As they themselves have stated, in re-
gard to various other matters, by
efflux of time their own rights have
become strengthened. Have we ever
taken any step, first of all, to take
charge of Longju and to go beyond,
to go beyond Chushul on thig side
anywhere—one step at least in order
to establish our right, ags a precedent
to recover the lost ground? We have
not done so. On the other hand, we
have given an assurance privately, or
at least we have given those people
who are interested in these matters to
understand, that we are not going to
trespass into the so-called no-man's-
land that has come to be demarcated
there as a result of China's with-
drawal. [ take very serious objec-
tion to thisz procedure of the Govern-
ment, to thjs failure of the Govern-
ment.

Secondly, they talked about the
stepping up of defence production.
They have been saying that they are
going to reach a target of Rs, 100
crores worth of production. What
that Rs. 100 crores is in terms of our
defence materials and equipment and
abilities, we do not know, in view of
the rising spiral of prices and infla-
tion and in terms of real equipment
itself. They would like to keep it all
a secret, let them but where is the
assurance that our Government has
really made the best possible use dur-
ing the last one year of the money
that we have placed at their d'sposal
and the people who have offered their
services for defence, in order to
effect this accretion. We have had
no assurance at all, not a mention in
this Address.

Thirdly, China, on the other hand
has improved her position. One of
their spokesmen, fortunately now out
of office, was saying some time agoe
that it was China that hag come to be
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isolated. We contested that statement
at that time. Events have proved
that we were right and he was wrong.
China has improved her position. It
is  proper for the Government to
realise the significance of the recog-
nition of People’s China by France. It
has world repercussions. A number
of African countries were till recently
French colonies. They have become
free. They were contacted by the
Chinese Prime Minister. When he
was goi~  through the African coun-
tries, our Embassies as well as our
press correspondents there were lurl-
ling us into complacency saying, he
was not cutting much ice. Actually,
he has paved the way for the recogni-
tion that he has obtained from
France. First of all, he went to ean-
wvass all these African countries, as
many of them as he could and then
he achieved this big result, and this
result is going to have its repercus-
sions all over the world, in regard to
SEATO as well as NATO, and that I
consider to be a great accretion of
strength ts China. Compared to that
what is it that we have been able to
achieve? Nothing, except that we
mention here a number of the digni-
taries who visited India, and certainly,
our Government has woken up and
developed a new deflnition of digni-
taries by including in that term these
astronauts also. It is a wonder why
they did not also regale us with stories
of the visits made by some of the re-
presentatives barring the President
and the Vice-President, whom they
have sent to East African countries.
Why did they send them, on what
basis, with what credentials, except
that they belong to the inner coterie
of thelr soctal entourage? Beyond
that, what achievement have they got
tp their credit? Is Ceylon more
friendly with us or Burma, except
for that visit recently by one of their
leaders? Even in Malaysia what is
our position? What is the stand that
we are taking in regard to the fight
that is going on between the commu-

nists and others in the former Indo-
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China area? What ig the positive
stand that we are able to take in
order to strengthen the democratic
case of all these people in these areas?

What is the kind of protection that
we have been able to give our own
nationals in all these countries,
Burma, Ceylon and Malaysia? More
than that, what is the fate of all
those thousands of Indians who have
been affected so very badly——some
of them have been murdered, several
people’s properties were sequester-
ed in Zanzibar and other places
also in East Africa? We have not
been told what our Government has
been able to do and proposes to do
in order to use its own good offices
with all these various independent
Governments that are coming into
shape in Africa, to protect and pro-
mote the interests of our Indians
there, who went over there just as
they have gone over to various other
countries, in a spirit of adventure,
in order to develop those countries
and also find employment for them-
selves and become rich and prospe-
rous. There is not a word here
about the steps we are taking to
protect their interests and promote
their interesty though in some parts
of India our economy is closely
inter-linked with their fortunes.
What steps have we taken to mini-
mise their sufferings?

Kashmir i now being discussed 1n
UN. When it was taken to the TUN,
who asked our Government to offer
to hold a plebiscite? Now they say:
we are not going to hold a plebis-
cite. Why? By efflux of time. Well
ang good. They have put the whole
of our country in the wrong box. You
may give a number of explanations
but you have commited that blunder.
You want to retrace that blunder.
Well ang good. But what steps are
you taking in Kashmir to see that
the people are assured of a better
Government a saner and less corrupt
Government Corruption seems to have
become the order of the day so far as
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Governmente in India are concerned—
State level or Central level. Only
yesterday, we put a question and the
Home Minister was not prepared to
answer. The Leaders of the National
Conference did not seem to be very
popular; the National Conference 1s
itself in tatters though it controls the
Government and it does pnot hold its
own in Jammu or in Kashmir, It.was
the People's action committiee or what-
ever they may call it which maintain-
ed law and order for a number of days
among the ordinary people. It is
wrong to think that all these happened
only because of the unfortunate hap-
pening regarding the prophet’'s posses-
sion. So many other things had con-
tributed which reached their culmina-
tion at this happening. Why does not
the Union Government take some dras-
tic action? My hon. friend Shri Shas-
tri tried to bring about some peace
there. Why not they take charge of
the administration there for at least
six monthg and help those people to
achieve a more democratic leadership
andhave a less corrupt administration.
Ag long agop as 1958, speaking from
the Congress Benches, I had the
honour of saying to this House:

“So far ag Kashmir's internal
politics is concerned, I would like
some thought to be given by the
hon. Prime Minister and also by
the Government as to whether we
cannot possibly do some thing in
order to bring intp existence an
organised party or leadership
which would be co-operative,
which would be able to win the
co-operation of all the groups and
parties. I dp not know whether
there iz any such possibility but
an effort ought to be made because
otherwise we hear only of one
party and we do not hear of any
other party.”

As a result of the one party rule in
our country, the same horrible conse-
quences are likely to follow in our
country, if our people are not able to
throw up an effective opposition to be
able to control the ruling party. There-
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tore, 1 say that the time has come for
reorientating our policy towards
Kashmir, How long are we going to
keep Sheikh Abdullah in jail? Even
a life convict convicted for life impri-
sonment has an opportunity of being
released from jail after ten years.
8heikh Abdullah hag been in jail for
nearly ten years, except for a short
interval of 2-3 months. My hon.
friend and others have been talking
sbout abuse or power given to Gov-
arnment under the Preventive Deten-
tion and the wvarious other Acts. He
is one of their leaders and why should
he be kept in jail for so long? If he
were to be released and given an
opportunity in the present circumstan-
eeg to find his own side, it is guite
possible for us to have two effective,
democratic parties, one having a majo-
rity and the other having a minority
ar they may be able to form a people’s
democratic coalition Ministry or a
national ministry so far ag that area
is concerned. Therefore, I urge the
immediate release of Sheikh Abdullah.

Bhri Bade: There will
trouble,

8hri Ranga: Trouble will always
be there. The Opposition has to create
trouble for the ruling party in a demo-
eracy and democracy can function well
anly when all the leaders are given
an opportunity to make their appeal
1o the masses.

be more

Is there any law and order in our
country? My hon, friend Shri Gopa-
lan just now gave 3 lot of detailed in-
formation about Kerala. It was said
fhat a Minister was able to take law
ioto his own hands. There was an-
ether Minister in my part of India
who used power in his own way, in
kis own individualistic, personal,
egoistic and vindictive manner. The
Sapreme Court had to give a judg-
memt. The Supreme Court gave
amnther judgment against another
Chied Minister in Punjab, There
is them a Mimistry in West Ben-
gel -whose faimre is writ large
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during the present crisis in spite
of the certificate given by the

Home Minister this morning. Every
one talks of the prevalent corruption
at the topmost levels. What sort of
corruption? If T happen +to be the
Chief Minister or Minister or some big
guy and if I do not like such and such
a person, I have ways and means by
which I can get those people hounded
out, almost murdered and even but-
chered and yet escape. This is what
is happening in Government. I do not
want to mention nameg though I have
the names before me. Some of these
complaints are coming to the Home
Ministry and for a number of years
nothing hag been done. Several times
when asked whether any action has
been taken against such Ministers or
Chief Ministers or officers, the Home
Minister had to say: we are not able
to take any action. Later on thev
attempted to take party action here
and there but we are not interested
in party action. We are interested in
the constitutional manner in which the
Central Home Minister functions from
here to assure the social, economic and
political freedom of those people who
are opposed to those in authority. It
happens that there are many people
within the Congress itself who have
had the courage to resist this kind of
vindictive spirit and personal egoism
and along with the Opposition people,
they alsp resisted such things so that
there could be sufficient safety and
freedom for all the people who had the
guts to resist thig kind of Mussalonism
and Nazism. Ig there such an assu-
rance today?

Shri Tyagi: There is.

Shri Surendranath Dwivedy: Even
rebel congressmen have been detained.

Shri Ranga: The time has come for
the Home Ministry to take effective
steps.

Now, they are bringing an eighteenth
amendment to our Constitution becauss
the Supreme Court has gquestioned
their right to do such arbitrary things
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as they have been doing during the last
one or two years, in detaining so many
people. They have fallen foul with
the Supreme Court. Thank God there
is a Supreme Court. The framers of
our Constitution were foresighted and
courageous enough to provide this
third wing of our democracy. Because
in this so-called Parliamentary demo-
cracy, it has become possible for the
executive and the legislature to com-
bine and then begin to do things in
such a way that the liberties of the
people could be endangered. Under
these circumstances, they thought that
there should be the Supreme Court in
order to question their right and
authority and test all that they do on
the anvil of the Constitution itself.
Therefore, my hon. friend the Prime
Minister, from the very beginning, al-
most the next day, I think, after the
Constitution was passed, began to say
that the Constitution is not sacrosanct:
there is nothing sacred about it; it can
certainly be altered,

If you look into the records, you
will be able to find justification for
what I am gaying. Not once but many
times he has said so. He has proved
it to the hilt by all these amendments
to this Constitution which they have
brought forward,

They are talking of the failure on
the agrarian front. How could there
be success on the agrarian front when
this Government goes out of its way
to place before this House the Consti-
tution (Seventeenth Amendment) Bill
over the Joint Committee of which
you have the honour to preside? They
have brought forward that Bill which
threatens the security of the self-em-
ployment and the land-holdings not
only of the agriculturists and the pea-
santg but algo the agricultural workers,
artisans, etc., without giving them any
right of a reasonable compensation,
without any right of going in appeal
to the Supreme Court. Where ig any
security for any of these agriculturists
in our country? Which agriculturist
would be so foolish as to invest even
Rs. 10 of his hard-earned money in
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agriculture, while this Damocles’
sword is being held over his head?
Not being satisfied with it, they are:
going to bring forward this new.
amendment to the Constitution, My. -
hon. friend Shri Gopalan was talking
about satyagraha against the land re-
venue enhancement. Yes. That kind.
of satyagraha movement is going to be
organised over the whole of India. -
Why?  Because these Agriculture
Ministers and Finance Ministers at the
State level as well as at the Union leved
have become mad enough to go against
all the assurances that have been given
by the British Government and earlier
by the Moghual and other people also,
and begin to raise the land revenue,
not according to the particular settle-
ment records or reports over a period
of 30 years—without any change over
that period—but from year to year
whenever they like. And to what ex-
tent is this done? When the British
were here, they used to put a ban on
themselves, beyond 183]4th per cent
enhancement.

But here are the people who call
themselves Parliamentary democrats
now, socialists on top of it, and they
want to raise it to 100 per cent. In
some cases, the Ministers themselves
admitted that it would even go up to
800 per cent. In this manner they
want to deal with the very foundation
cf the social economy of the peasant
masses of this country who form more
than 70 per cent of the population.
No wonder their agricultural front is
failing.

When the agricultural front fails,
how could there be any success of
their industrial front? Thev have
come now here, giving the names of a
number of projectss Why? It is
something like my going to my father
and asking, “Give me a house.” He
says, "Yes, the house is coming later
on; but now you look at the beams
look at the walls, look at the window
panes; all'these things are coming up.”
For how many years are they going 4o
build up in this manner? *“Outhowse
is ready,” he says. You may go amrd
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live there if you like. All other con-
veniences will be found in the five
elements! It is in this manner that
they have brought in and provided
for their planning here.

They have listed a number of things.
One can also list a number of their
failures also. What about the output
of mill cloth? Here is an extract from
the report. For instance, in 1962-63, it
was 4,921 million yards against 5,100
millions yarde in the preceding year.
Year after year, it is the same. About
sugar, it is 2.3 million tons now,
whereas it was 2.7 million tons in
1960. Because of the slow progress in
the first two years, it is feared th=
the third Plan will end with a big
shortfall in many industries like steel,
pig iron, aluminium, industrial machi-
nery, automobile, fertilisers, paper and
cement. The steel output in 1965-66
will be of the order of 5.8 million tons
against the target of 6.8 million tons,
Pig iron, 1,2 million tong against 1.5
million tons; nitrogenous fertilisers,
500,000 tons against 800,000 tons. A
shortfall of about one million tons in
the cement target is also expected and
in paper and paper-board also a similar
fate ig going to overtake them. One
can go on like that. It is no good sim-
ply cataloguing a number of projects
and saying, “Oh, look at the great
achievement of ours.”

What is this achievement? Have we
not achieved such things earlier? The
British also used to do it. But at
whose cost? At the cost of the people.
Here are my Communist friends who
supported the Gowvernment in their
Plan, and now they complain against
the new taxes and additional taxes.
Therefore, they want those taxes to
be withdrewn. I want these new
taxes to be withdrawn, True, I want
the kerosene tax to go; the Gold Con-
trol Order also to go, and several
other taxes, especially the tax on
diesc] oil to go and also sp many other
excise duties to go. But all this ad-
ditional taxation has come in the
wake of their Plan. Their Plan is
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lopsided and centrally oriented, and
fit only for a totalitarian State and
not for the kind of a democratic
federal State that we have.

What is the fate of the State Gov-
ernments today? They have been con-
verted to the status of District
Boards. Each State Government—
can you believe it—has got its own
senior civilian representing that Gov-
ernment before these great Secretar-
ies of the various Ministries and also
their Ministers. They nold separate
meetings of these M.Ps, and go on beg-
ging us, all parties, to put in a word
for their Governmental projects, Here
is a big bundle which I have received
from the Andhra Pradesh liaison offi-
cer. My hon. friend was talking
about the big business. These Gov-
ernments have got their Public Rela-
tion Officers. The State Governments
have their—not High Commissioners
but—Public Relations Officers; they
are ICS and IAS officers. The State
Governments have been reduced to
that plight. We raise our voice
against it. We want all their powers
to be resuscitated and given back to
them. And this plight has come about
because the same ruling party is
ruling over the States as well as here.
Therefore, it is stewing in its own
juice. 'The State Governments are
being degraded in this fashion, so
much so that, as you know, some of
the Chief Ministers are prepared to
come here as Ministers of State, This
sort of thing has got to be ended.

So I say that this planning has
got to be reoriented in such a way
that they would give priority to
water-supply, to shelter, to food, to
clothing and to schooling. These are
the most elementary things. Instead
of that, they want me to feel happy
about these three great steel project.

This Government warns us against
“big monopolists”. Who are the
monopolists? Is not that officer who
is controlling the National Steel Cor-
poration a monopolist? Is he not
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controlling an investment which goes
beyond Rs. 600 crores? My hon. friend
Shri Gopalan said, “Beware of all
these people; But how much paid-up
capital they have all got? Only Rs.
200 crores each.” Over them all, we
have got the Central Government as
well as the State Governments and
the legislatures also. But here are
those great statist monopolists, neo-
Mussolinis, administrative Mussolin-
is, bureaucratic Mussolinis, who are
at the head of these great State en-
terprises, Where is anyone to whom
we can appeal? The Public Accounts
Committee! Ask my hon, friend what
kind of control he has got over them.
The Estimates Committee! Ask them
also how much power they have got.
Ask yourself and various other peo-
ple also who are presiding over the
various Select Committees what
power, what strength and what con-
trol they have got over ali these Cor-
porations. Very little. If I were to
accept the advice of my hon, friend
Shri Subramaniam, the Parliament
will have much less control than
what they have at present. Thank
God, there is still a Railway Minister
and a Railway Ministry coming here
with a railway budget. We have an
opportunity of catching hold of him
whenever he goes wrong and taking
him to task. But we have no such
opportunity of taking other people to
task at all. Not a bit. All hose peo-
ple have been thrown up now as a re-
sult of Stateism. We are opposed to
it. True; we do not want monopolists
even in the private sector. Therefore,
let us have necessary legislation to
control the powers and vagaries of
these monopolists, whether they are
in the State sector or in the private
sector. It is in that fashion that we
have got to work.

Finally, 1 want to make one point.
When my hon. friend Shri Chavan
stood in Maharashtra for a Lok Sabha
seat, one of my local leaders wanted to
stand there. Whether we win or not
is another matter, My people certain-
ly were very keen on contesting that
election, but we withdrew our candi-
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date. Why did we do it? Because we
have begun to feel not only because
this js emergency, but also because of
the national consciousness, of our gense
of unity that so far as foreign affairs
and defence are concerned, as far as
it is possible, we should try and see
that those people who become incum-
bents of those Ministries or posts
should be agreeable to all the political
parties, At least to the democratic
parties, if not to my friends here who
will never be reconciled to any demo-
cratic way of life. We should also
make it possible for them to function
here easily and effectively without
being worried about their own seat.

Shri Tyagi: Thank you;
idea.

a good

Shri Ranga: The time has already
come, as I said lsat time, when we
should have g separate Foreign Minis-
ter apart from the Prime Minister. As
God would have it, it has now become
necessary for the Prime Minister to be-
gin to realise the wisdom of what I
have been saying since 1949 that he
should divest himself of the responsibi-
lity of the Foreign Ministry. If he
does so and if he thinks of appointing
somebody, 1 am not going to ask him
to consult us. But let him keep in
mind which person, which choice,
would be most agreeable not only to
his own party and to the wvarious
groups within his party—one group of
hig party has become a projection of
the communist party—but also to the
other democratic groups. There has
been some talk unfortunately that all
those people who are grouped around
him have been anxdious to please him
and to persuade him to think of some-
body who is not very far from his
own so-called political background and
who is not to much divorced from his
own personal affections. T wish to give
this warning in advanee and I hope
he would desist from accepting any
such bad advice.

Shrimati Remu Chakravarity (Bar-
rackpore): Why not mention the
name?
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Shri Ranga: It is not necessary. I
wish to warn him and the Govern-
ment to desist from it, because it is
easy to go on trying to please the de-
migod of the day forgetting national
interests, But I hope there are suffi-
cient number of Ministers ag well as
other friends of the Prime Minister on
that side who have the moral courage
to be able to tell him and prevent him
from accepting such a bad advice,

My hon. friend, the Prime Minister,
has fallen suddently ill. We are all
very sorry; 1 am personally sorry. We
have worked together for more than
30 years in fair season as well as bad
season, We differed very violently
but yet we also learnt to like, love and
respect such other. He was good
enough to express similar feelings
about us. Therefore, we want him to
recover as soon as possible. He does
not believe in God, but I do. There-
fore, I pray to God that he should re-
cover very soon.

At the same time, I give him the
warning that it ig time for him to pre-
pare his party to go into the opposition
and help us, the democrats in the
country, to go to the other side; and
he should be prepared to sit in my
place, as the leader of the opposition,
to help us, assist us and guide us. It
is only in that way that democracy
can be made a success. If he does not
like a parliamentary system in that
manner, let him at least think in terms
of the Swiss system wherein there will
be scope for all parties in the commit-
tee government., The committee gov-
ernment will be responsible for the
whole of the administration. If it is
not too late for him, let him pay heed
to my advice, If he does not do so, he
will go the way of all those great men
of history who have gone with a very
bad epitaph

Shri Mahatab (Angul) Sir, the two
speeches which have preceded make
me wonder whether we are using the
opportunity givem by the President's
Address preperly or nob. We have
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heard too much of democracy and all
these theories. We have also seen how
the minds of these two speakers are
working for cross purposes in themsel-
ves. I do not know whether the two
speakers were prepared to speak some-
thing or they were so much obsessed
with their dislike for the Congress
that they did not see logic in what
they were saying. For instance, my.
immediate predecessor, Shri Rangs,
told us that he asked the Home Minis-

ter to take charge of the law and order

siluation in the States. He asked, why

not the Central Government exercise

authority over the States and ensure
law and order and safety? At the
same time, he says that the State Gov-

vrnments have been reduced to the

status of district boards and have their
.iaison officers. He wants complete au-

tonomy for the States, How the two

go together, 1 do not understand. (In-

terruption), The conception of demo-

cracy requireg that we must have res-

pect for other opinion also. That is

the crux of the whole thing. The

leader of the communist party said

something about Kerala. There is no-

body from Kerala here to represent the

other side of the thing We do not

knov whether the facts are correct or

not and still we are called upon to pass

our judgment and proceed on that

basis. Is it democracy or something

else?

Here probably the mistake arises out
of their notion that the party and the
Government are the same. In fact,
they are not the same in democracy.
Copious references were made to the
Bhubaneswar Congress and various
party conferences, Fortunately they
have got an opportunity to refer to our
conferences because they are open
ones, But we have no means of re-
ferring to their own conferences.

Shri Tyagi: They are held in purdah,

Shri Mahatab: So, how can we meet
them on their own ground? So, this is
not the platform where we have to
digcuss party resolutions ang party
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manifestos. Here we have to per-
form a constitutional work, The
President has delivered an Ad-
dress which contains the policies and
programmes of the Government of the
day. That Government no doubt is a
party Government, Whatever happens
in the party conferences, it is their
look-out. We ara not here to refer to
party conferences. cannot ex-
pect any reply to those referenceg be-
cause I do not know what is passing
on in their conferences,

Shri S. M, Banerjee (Kanpur): Both
are given in newspapers,

Shri Mahatab: So, it is very wrong
to refer to those party conferences on
this occasion. Of course, opposition
parties have got plenty of opportuni-
ties and plenty of other forums—their
own newspapers for instance—where
they can criticise as much as they like,
I have nothing to say about that. They
are perfectly entitled to have their
own opinions about the resolutions
which we have passed. It is open to
them to oppose them and call them re-
actionary. But on this occasion they
cannot expect a reply, From whom can
they expect a reply? I do not know.

An Hon. Member: Not from you but
from the Minister,

Shri Mahatab: The Minister is no-
body in the party. The Minister is
something different frem the party. It
is not the communist pgovernment
where the party and the government
are the same. Here it is a different
Government altogether. It is a demo-
cratic system. That system has to be
understood. Democracy has got 3 wide
meaning now. It means everything
now. There is people’s democracy,
bourgeois democracy and so on. But
in the democracy which we are follow-
ing here, the crux is that the party is
different from the Government. Here
the Government has to be criticised or
supported on the merits of their pro-
posaly and their work. That is my
first submission,

Shri Tyagi raised a point of order, 1
do not know whether it is a point of
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order or not. But to talk of the State
Governments here on this platform
seems to me not quite proper for this
simple reason because none of us has
felt aggrieved by anything done by the
representatives of the State Govern-
ments, We do not know the facts. This
is an opportunity for having anything
published. But there is no means of
verifying whether those facts which
are stated here are correct or not. That
should be borne in mind. Whenever
we say something, as democrats, we
should keep in view that another judg-
ment is possible. There may be an-
other version of the whole thing. Un-
lesg that mind is developed, I do not
think we can work out properly par-
liamentary democracy.

Having said that, I come to the
Plan which has been so much
criticised by Shri Ranga. Of
course, their opinion is well known.
They do not like this Plan.
But they have not yet produc-
ed a substitute Plan. They are per-
haps hoping that a substitute Plan
will be produced by the Prime Minis-
ter when he comes to this side, the
Opposition. They are perhaps hop-
ing that the Prime Minister will give
them the opportunity to formulate
another substitute Plan. It is a curi-
ous way of thinking. To think of the
leader of the majority party to form
the Opposition is something curious.
I do not know the particular logic in
it. That shows how the thinking pro-
cess goes. This is a curious way of
thinking. I would respectfully sug-
gest to Shri Ranga that for the sake
of a healthy opposition which is need-
ed in parliamentary democracy there
must be consistent and logical think-
ing all round. Unless you dop that you
wil] not have followers. You may
have individuals as followers but you
cannot have a large scale following.
That is the difficulty. When you
have no followers you cannot have a
majority here, Therefore, in order
to have a majority following
there must be consistent and logical
thinking all round. Illogical thinkimg
will lead us nowhere.
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Now I come to the Address itself.
As the House well knows the Address
has been prepared in circumstances
which are well known. Probably
there was much time or much thought
given tg 1t. The custom has been to
give the Address in order to give the
Parliament anm opportunity to know
the mind of the Government as to
what they are proposing to do. Here
is an Address which has stated all
facts frankly, and I must congratulate
the framers of that Address for the
frankness which they have displayed
in stating all the facts as they are.
But they have not given their mind
as to what is proposed to be done on
those facts,

Take, for instance, this emergency.
I would most humbly submit to Shri
Lal Bahadur Shastri whom, on this
ocrasion, I welcome most heartily for
the job which he has undertaken, that
the people should not be made accli-
matised with the emergency. That is
the fundamental basis of all adminis-
trations. Iy people get acclimatised
with an emergency, at the time of
real emergency nothing will happen.
That is the danger. Many others
have said, many statesmen have said
that an emergency should not be
continued for g long time. If it has
to be continued, then there must be
some visible signg of the existence of
an emergency and there must be
some preparations to show the exis-
tence of that emergency., That fact
has tp be taken into consideration.
There is no doubt that the Chinese
threat iz there. Reference has been
made to that in the Address itself.
But that threat also should make us
de something. What we do should
be visible so that the population
will know that there is an emergency
ang something is being done. 1 do
not accept the argument of Shri Ranga
inat something shoulq be done im-
mediately to throw out the Chinese
and we should go to Longju or any
other place. These are all talks
which are not realistic. We must
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take a realistic view of the whole
thing. The fact iz there that the
Chinese are sti]] in  occupation of
some parts of our territory and we
are committed, the Parliament has
taken an oath, the Government and
all Members of Parliament and the
people are committed, to the expul-
sion ¢f the Chinese from our terri-
tory. The question is, what steps are
being taken. Some reference should
have been made to those steps
saying that such and such steps are
being taken in that direction. Of
course, it is not possible for the
Govermiment to lay bare all the facts.
But some indication as to the steps
that are being taken in that direction
should have been given,

Similarly, a reference has been
made to the midterm appraisa]l and
the drawbacks. Of coursze, T am not
replying to those who dg not agree
to the Plan.

Shri Ranga: Which Plan? This
Plan has failed.
Shri Mahatab: Even in a Plan

which will be made by Shri Ranga
there will be some reverses. Even
in our domestic plans we sometimes
meet with reverses, In any plan,
whenever reverses take place that
does not deter us from thinking that
the Plan is there, Therefore, merely
saying that we are wrong, that
everything is going wrong or some
other things are happening is not
enough, Some reference should have
been made as tg the steps proposed
to meet these reverses and the reasons
why the mid-term appraisal has
shown some drawbacks should have
been there. What is being done to
meet that challenge should have been
mentioned, Then we could have
known as to what are the steps that
are being taken. For instance, pro-
duction in severa] spheres ha: gone
down. In agriculture and in other
spheres the production is not satis-
factory. What is going to be done
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about it? Had these points been  provocation, A firm attitude, in my

mentioned in the Address it would
have enabled us to judge the whole
thing as to whether the thing is going
in the right direction or not.

Probably, because of the attitude
which the Opposition takes these
Addresses are written in this manner.
Whatever criticism the Opposition
offers, it is so desultory ang 80
destructive that I do not think any-
body in charge of framing an Address
of that type would care to bring
before the whole House a]l details.
I am a man of details. I am, there-
fore, precisely stating as to what are
the precise steps to be taken,

Shri Hari Vishnu Kamath: What
about the Governor's Address in
Bombay during your time?

Shri Mahatab: That was a detailed
Address, you should know.

Shri Ranga: He did not
‘His Ministers prepared it.

Shri Mahatab: Similarly, there is
the question of Pakjstan. Of course,
we have spent several hours over that
debate, The Home Minister gave us
the fina] reply only this morning. But
I would very humbly ask both the
Home Minister ang Shri Shastri whe-
ther it is enough to say that our peo-
ple here should keep themselves under
control. That is very good. That has
to be done. Every citizen of India is
entitleq to have safety and protection.
Law and order must be. maintained
in this couniry. At the same time,
what is being done to put an end to
the provocation on the other side?
That also has to be stated. Nothing
has been stated so far as to the steps
taken to stop the provocation there.
If anybody asks me as to what is my
suggestion to stop that provocation I
cap only tell him this. It has almost
been proveq during the debate here
and also from outside—I -have some
persona] knowledge of that—that this
was engineered by people from
Pakistan. There is no doubt about it.
That being so, that provocation will
always be there. How to stop that

draft it.

opinion, should be taken about Pak-
istan, Pakistan should be finally told
that if they go on doing like this
some other steps, in the words of the
Prime Minister, will be taken, Those
other steps include many things. We
must come to a decision that we will
not tolerate this kind of provocation.
To cal] upon our own people to be con-
trolleq and at the same time to do
nothing to stop this provocation is
unrealistic. That is my humble opi-
nion.

Then I come to these various pro-
jects. There have been references to
various projects. With regard to one
project I wrote {p the Planning Com-
mission. 1 wrote to the Deputy Chair-
man of t@» Planning Commission and
other members of the Planning Com-
mission. I say it here, on this plat-
form also, that whenever projects are
undertaken the advice given by tne
Public Accounts Committee in 1955
should be bome in mind. The econo-
mics of the project, the estimates of
the project should be very closely
examined, worked out and then only
the project shoulq be started. If you
start the work in anticipation of these
things, ultimately some wrong things
may be done and the project may
prove to be uneconomic. I think 1t
is for that very reason that in some
of these projects the cost of produe-
tion has gome up. I am very glad that
the mover of motion, Shri Sachindra
Chaudhuri, referred to the cost of pro-
duction. He has sufficient knowledge
of commerce and industry and out of
his knowledge he referreq to the cost
of production. Why is it that the cost
of production is going up? An esti-
mate which starts with, let us say
Rs, 50 crores, ultimately ends in Rs. 300
crores. There cannot be %0 wide a
gap between the original and the final
estimates. Why has this happened?
The Public Accounts Committee in
1955 gave the advice that the econo-
mics of projects should be properly
worked out and examined before the
work is started. Many things are



655 Motion on Address

[Shri Mahatab]

starteq in anticipation. I am particu-
larly referring to a project which i
proposed to be started in my consti-
tuency, According to the preliminary
report about 6 lakhs of people are
going to be displaced.

Shri Tyagi: What is the name of
that project?

Shri Mahatab: Tikkerpara project.

Shri Surendranath Dwivedy: But
the Minister says that detailed inves-
tigation has to be done and the repors
is yet to vome before any action can
be taken,

Shri Mahatab: I have received the
letter from the Minister today that
detaileg invest gation has not been
done, That has to be done. Np work
should be started before that is done.
Otherwise, it may land us in diffi-
culties, as it has done in the case of
severa] other projects.

Shri Tyagi: Has the Centre advanc
ed any money for this project?
Shri Surrendranath Dwivedy: .Jo.

Shri Mahatab: 1 now come to the
Dandakaranya Project, which is vitally
connecteq with the problem which we
were discussing yesterday and teday.
The Dandakaranya Project is intended
to accommodate the refugees from
Bengal., Now, it has been stated by
Shri Atulya Ghosh, Congress leader of
Bengal in a press statement that the
work of that project is not satisfactory.
He has openly stated in the press that
drinking water is not available there.
My information is that sub-soi] water
there is so much below the surface
that tanks and wells connot be sunk
easily. So, the main problem is to
supply drinking water to the people
who live there or who go there,

Secondly, the yield in the reclaim-
ed land is not up to the mark. I am
told that the production per acre in
Dandakaranya s omly 9 maunds,
whereag in Orissa, where the pro-
duction is the lcwest in India it is
about 25 maunds, When that ig the
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position, how do you except families
to go and live there especially when
water ig not available ang the yield
is very poor? Therefore, that project
should also be very carefully ex-
amined.

It is no wuse saying that large
forest areas can be reclaimed and
people can stay there. That is all
poetry; it is not a realistic statement.
I had discussion with Shri Khanna
on this subject. He is trying to do
his best; there is no doubt about it.
Theze are the rea] problems which
are facing the refugees who have to
go there. It is very easy to say in
Parliament that all the refugees
coming from East Pakistan will
directly be sent to Dandakaranya.
But where is the accommodation, food
ang other amenities for them? How
wil] they live there? These things
should be very closely thought cf,
because they are matters of detail
A]] genera] talk should cease. As
we are in the 16th year of our inde-
pendence and in the midst of the
Third Plan, all genera] talk has to
disappear. We are in the midst of
execution of many things. Therefore,
we must be very detail-minded per-
sons. So, we must closely examine
all the details and them come to
conclusions, Unless the details are
gone through and discussed. a]] our
schemes will go astray and what is
not desirable will happen.

15.53 hrs.
[Srrt TmRUMALA Rao in the Chair]

Coming to foreign policy, Shri
Ranga said that our foreign policy
has landed us in isolation. Factually,
it is not correct. He complained and
asked why China was recognised by
France. Does he expect India to go
and beg of France to recognise or
not to recognise a particular country?
How can India go and interfere in
the internal affiairs of another coun-
try? How can we ask any particular
country not to recognise China? That
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ig not our look-out. So far as India
is concerneq according to me, our
foreign policy has been very success-
fu] and it has settlea down. By
“settled down” I mean that we are
in a settled place and we are not
moving here and there.

So far as friendg are concerned, I
think we are having them at the time
of need. There is no aoubt about it.
Then ho was say.ng tnat we should
have :nfiuenced the policies of
Burma, Ceylon and other countries?
Are we thinking in terms of the old
imperialism? What are we thinking
about us? I am not able to appreciate
hic argument. These are independent
countries. He also referred to East
Africa, Zanzibar and other countries.
We have all the sympathy for those
Indians who are being displaced from

those countries. They are being
displaced because of the new inde-
pendence which those countries

have achieved,

1 have my own persona] experience
in this matter which T will narrate.
When I was the Centra] Minister here,
the Prime Minister of Burma came to
see me At that time, Madras hand-
loom cloth was mainly being sold in
Burma and Burma had stopped its
import. I took up this matter with
the Burmese Prime Minister and told
him “Look here, you stould allow
our handloom «cloth to go there;
otherwise, there will be so much of
unemployment”, He immediately
replied “Dr. Mahatab, did you not stop
British cloth from your country when
you were fighting for your freedom?
We are doing the very same thing.”
Then, after prolonged negotiations
they agreed to take yarn from our
country but they refused to take
manufactured goods. Similarly, the
Burmese Government displaced
Madras and Orissa people who had

their lands there, These problems
arise when colonies becomes inde-
pendent, -

At the same time, these problems
are the problems of our nwn people.
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We cannot say: let them suffer We
cannot afford to say that we have got
to do something to relieve their
sufferings. Thesg Indians who were
in very good positions are now being
displaced from the newly-independent
Asian and African countries. That
has created a new problem for us.
We cannot blame those Governments.
Neither can we blame our own people.
I am very sorry to say thai one of the
representatives of Government has
criticised the Indians overseas.
Therefore, there was some criticism
in Bombay of that statement. There
is a feeling thaty the Government of
India := not sympathetic towards
those people. That feeling is wrong.
The Government of India has full
sympathy for those Indians and what-
ever is possible chould be done to
mitigate their distress at the present
moment. This matter should be
taken up with the new Governments
which have been formed in theose
countries. It cannot be taken up at
other levels. Tt is only in a friendly
and amicable way that al] these
problems can be solved.

Shri U. M, Trivedi (Mandsaur):
Mr. Chairman, when I heard and late:
read this Address of the Presidert,
it struck me as a very incongruous
piece of document. We have
been having these Addresses from
the time the first Parliament came
into existence. This is the first time
we have taken shelter behind the
provisions of article 65 for delivering
this Address to the Houses of Parlia-
ment. This is a peculiar document
in which the President has not
dentified himself with the Govern-
ment, There are three different
identities wvisible from this document
viz., the President, the Vice-President
and the nation. The Government
does not come into the picture at all.
It is a very peculiar document.
Generally, the Address of the Presi-
dent is always meant to be the add-
ress by the Government through the
Prezident about the legislative piece
of work to be undertaken during the
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ensuing session. I will not use a
disrespectful word because, after all,
it is assumeq to be coming from the
President but I will not hesitate to
say that this piece of document is a
drab document.

The peculiar nature of infiltration
that has been gaiug on intg India for
the lasy nearly 5 or 8 years has not
been mentioned in this whole docu-
ment, Why have we closed our
eyes to this innitration? It is the
protest to this infiltration which, in
my opinion, has been the cause of
the present riots in Pakistan. The
riots were engineered for a long time
and when they found that there is
some sort of opposition here to this
infiltration the riots were undertaken.
It was engineereq and sponsored by
the Government of Pakistan. This
argument of reaction for the commis-
sion of a praticular offence with
veference to a particular article of
respect for the Muslims was an pye-
wash, an absolute eye-wash. One has
on relation to the other. It was
sponsored in a manner which can
only befit the mad persons who are
controlling the destiny of Pakistan.

16.00 hrs,

How far has this infiltration pro-
ceeded? Have we ever looked into
this aspect? We have not been able
to give the figures as to whether there
are five lakhs who have infiltrated
or whether there are ten lakhs or
thirty lakhs who have infiltrated.
But infiltration has been going on and
we have not been able to check it so
far. When we attempted it, a hue
and cry was raised that we are driv-
ing out the Muslims frpm India. Can
we not ask a simple question of
Pakistan to show ug a single big
officer belonging to the Hindu Com-
munity or to the minority community
in the whole of Pakistan? There is
not a single big zppointment in India
which cannot be held by anybody
irrespective of caste, ereed or religion.

We, as a secular state, have thrown !
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open the doors of every form of
employment in India to all. But can

the Pakistanis say so?

Shri Hari Vishnu Eamath: Tt
is an Islamic State,

Shri U, M. Trivedi: Yes, it is an
Islamic State and because it iz an
Islamic State the natural corollary
follows that those who are non-
Islamic must be slaughtered, butcher-
ed, killeq and driven out. If that 1s
the Islamic State. we must all grid up
our loins and try to fight out the
menace that is there. It is a menace
for the whole world; it is an inter-
national menace which tries to
destroy and commit genocide upon
a whole community of one crore and
sixty lakhs. Seventy lakhs have been
destroyed leaving ninety lakhs only.
If we cannot do that, we must be
ashmed of calling ourselves g big
nation. s there any country which
can say that? Here even the little
choice of a citizen holding a franchise

in India, even that is now being
taken by Pakistans. Has it been
prought to the notice of the hon.

Home Minister here that Pakistani
nationals have stood for elections and
have been elected also? And such
persons have been elected for whom
deportation orders have been passed
by the District Magistrate and by the
Chief Ministers of the States concern-
ed! Yet those people have not gone
out and they get themselves elected.
Can there be such a thing in any part
of the world? Can any country say
this? Do you think that we are
doing this simply by virtue of the
fact that we chose tp call gurselves
tolerant? No, Sir, it is not tolerance;
it is the complacent pature on our
part where we close our eveg and do
not watch the danger that iz lying
ahead of us. This infiltration that is
going on is a source of very great
danger to us. The danger to Assam
1s patent; the danger to Tripura is
patent and the danger to Rajas-

than is patent. I may give
illustrations of Rajasthan. More
than 2,000 Pakistani nationals
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are there and are not moving out
from Jaipur even after notice. More
than 60v are there in Bhilwara and
not one is moving out. More than
600 are there in Udaipur and nor one
is moving out. Ajmer has got an
influx of infiltrators and that is going
on,

What about the borders? Time
without number our borders are raid-
ed; cattle are lifted; men are killed
and we are not able to do anything
by way of retaliation. What we do
is that we send a strong protest note.

Suri Hari Vishnu KRamath: Very
strong.

Shri U, M. Trivedi: What 1s the
strong protest note? How many

times sha]] we protest?  Theire must
be some end to this protesting.  We
‘must make up our minds that no
protest but slaps are necessscy. If
we cannot give slaps, protest wili not
help us. There has been cnough of
these protests,

May ] ask a question to myself and
in thiz= House? Are we tne only
people in this world who are afraid
of war ang for our lives, or are there
other people alsg in the world who
are afraid for their lives and want to
save their lives? Small countries
like Israel, Egypt. Iran and even
Cyprus stood up, with the net result
that there was no war. Nobody likes
war. Even the mightiest United
Socialist Soviet Republic was not able
to put its bluff through because
Keneddy called the bluff. Nobody
wants war, much less Pakistan. But
we are the only persons who think
in terms of “There will be a war, a
worldg war and the world will be
destroyed” ag if we arg the only
custodians of the happiness of the
world and nobody else. Why should
we be afraid? Why should we not
call a spade a spade and tell Pakis-
tan, *“So far and no farther; we are
not going to tolerate the infiltrations
that you are carrying on™? That has
been the reason why we had to
hang down our heads in shame when
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China attacked us. It is this fear of
war. They thought that we are all
cowards living in this country and
tha, these cowards will never fight;
so, push them back. And we have
been pushed back.

How many persons have been killed
in these riots? Have we gol an
estimate of it? It was very kind of
an American reporter who was able
1o teli us that hundreds and hundreds
have been killed and have been found
dead in one hospita] in Dacca. But
call We give an esiimate of how many
were killed in Dacca, in the villages
near about Dacca, in Narayanganj,

:n Barisa] and in Khulna? Have we
got an estimate” Were they only
10,000 or 15000 or 50,0007 Children,

women, old men,  young men—all
were  butchered, Such 2 butchery
has never been noticad in any part
of the world. And here we are. Who
are we? It is our kith and kin who
have been killed and we are sitting
here and sending protests. What else
do we do? We control ourselves.
Let us control ourselves. 1 am also
one of them who feel that it is an
ugly aspect that for the sake of those
who have become maq in Pakistan we
shuld become egually mad and tcrure
or do wrong to innocent  persons.
No, Sr; that is not myv idea But
we must not be afraid to punish the
guilty. We must be prepared for
that eventuality. Why do we want
to hand over Berubari and have
10,000 more to be killed and handed
over for being killed? There is no
question of parochialism here; there
is no question of communalism heore.
Communalism is in the heart of the
governing party. They stil] go on
thinking in terms of Hindus &nd
Muslims. This idea of Hindu and
Muslims shouid go. But the promise
that we gave at the time of partition
of this coumtrv must be upheld by us.
Was Sardar Patel an ordinary man?
Was the promise made by Pandit
Jawaharlal Nehru when partition
took place was the promise of an

ordinary man? Jawaharlal it was who
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said, “I made a promise to nanm this
country Nagaland”; therefore the
suggestion made by my hon, friend,
Shri Kamath to name it Naga
Pradesh was turned down. Even the
promise to keep the word ‘land’ was
maintained and it was sp maintained
because it came from the Prime
Minister, Pandit Jawaharlal Nehru.
Thiz promise was made on the floor
of this House ang outside to the whole
country at large to the minority.
namely, that your life and liberty will
be protected by us even when there
be partition, Sardar Vailabhbhai Patel
said, “We will rush to your succor if
you are troubled.” What werg those
words? Were they empty words?
Are we going to eat and swallow
those words and keep quiet about it?
We have simply to hang down our
heads in shame that the promises
made by us, by a great naticn are
not kept. What faith can those
peopde put in our assurance that we
will settle them and bring them to
Dandakaranya? Those are not words
which will carry any solace to them.

Then, Sir, this Address is entirely
mute on the question of Kashmur.
It is unfortunate that a particular
incident has happened there. But
have we realised the duty that we
have to do by Kashmir? Are we going
to consider even today that m
Kashmir there is Muslim majority
and Hindu minority? If Article 1 of
the constitution of India applies, the
whole of the territory of Kashmir is
an Indian territory. What right have
we even after 15 years, after two or
three genera] elections have becn
held, to say that "Kashmir has not
decided to join us? How long can we
continue this friction? How long can
we keep this Article 370 over our
heads? Prof Ranga was telling us
that we should take a wery realistic
view. In his realistic view, he says
that Sheikh Abdullah should not be

kept in prison. I for eone would
not like any man to be detained
in prison without crime. But are
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we making a farce of this trial or are
we really sincere about this trial?
The sins committed by Sheikh
Abdullah were such that two or three
witnesses were enough to get him
i the neck. Why that particular
procedure has not been followed and
why is he being allowed to carry on
propaganda and why is he being
furnished with funds to carry on
propaganda passes my comprehension.
The sooner this tria] is over, the better
it is for this country. Unfortunately,
in our country, we have felt tha%
anybody can threaten us; Phizo can
threaten us; Avub Khan can threaten
us; Sheikh Abdullah can threaten us.
Anybody who does not love thie
country has got the right to threaten
us and we humbly bow down to those
threats,

What prevents us from dropping
out Article 370 now? A reasolutiom
can be passed. Those people are pre-

pared to pass the resolution. The
Assembly is prepared to pass the
resolution. Let us say: we have

committed a mistake and let us abide
by the mistake. We had no business
whatsoever to say that the plebiscite
is to be held. But since a mistake
has been committed let us abide by
the mistake. Even that mistake can
be rectified by getting this resolution

passed that Article 370 ‘shall no
longer apply to Kashmir. Why
should we not do it? The question
of the refugees would have been
solved Jlong agoe. Thousands and

thousands of acres of land are lying
fallow. Hundreds of crores of rupees
have been spent by Kashmir without
deriving any benefit whatsover ex-
cept that of hatred and allowing &
handle to Pakistan to always carry
on propaganda against us.

Our propaganda machinery has
miserably failed. We cannot even tell
the truth. Although Pakistan can
carry on propaganda with untruth,
we are afraid of telling the truth te
the world. This is what I have notic=
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ed in the foreign countries. Wher-
ever I had an opportunity of going,
¥ found this one thing. It is not
possible for a single hand, for any
Member of Parliament, to carry on
propaganda, It requires a huge
Government machinery for the pur-
posc of doing it. One talk with one
officer or one talk with one Minister
or one talk with a particular Sec-
retary will not help the propaganda
that is to be carried out in favour of
India. 1t s an agonizing fact.

Coming nearer to the affairs of the
country, I ask: Where are we? I do
not want to enumerate all the short-
falls that are there in our country.
I for one have never understood this
obsession of having a Plan with an
investment of Rs. 8300 crores which,
I say, has been drained down the
gutter., We have not been able to
realise anything. Plans or no plans,
we would have stil] got the various
projects put through. It does not
requ're any Plan. It may require
planning; it may require an estimate;
1t may require a foresight to carry
on the progress of the country. But
why have this Five Year Plan busi-
ness? Why have this Planning Com-
mission and why have this Planning
Minister? What is al] this for? This
coulq have been carried on even
without the Planning Minister or
without the Planning Commission or
without these so-called big Plans
where money has been wasted. What
is lacking entirely is foresight,

Very recently, I had occasion to go
along the railway line to Moradabad.
It was contemplated to build a
double line there. Once, one type
of signalling was carried out. Then,
there was another type of signalling
carried out, and then, there was a
third type of signalling carried out.
Three types of signalling were carried
out there. For the first type, about
Rs 60 lakhs were spent; that Rs. 60
lakhs went into water; then another
Rs. 120 lakhs were spent; that also
went into water; then, another Rs. 200
lakhs are going to be spent in order
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io have the signalling system install-
ed. What does this show? 1t shows
that there was no foresight, and we
could not realise six years back what
was to be done and what ultimately
we had to achieve,

The same is the story everwhere.
D.C. engines are being built, but A.C.
traction is being laid out. Then, we
realise that D.C. engines will not work
on A.C, traction, and, therefore, we
must have A.C. engines; then we say
that the others are having A.C.
traction, and, therefore, we must
also have A.C. traction, and,
so, AC. engines must be Dbuilt
and the D.C. engines must be
put in the stores. Is this planning?
This planning without foresight is no
planning,

Therefore, I say that there must be
some re-orientation about this idea of
planning. Then, let us take the case
of production, Agricultural produc-
tion has gone down. The production
of cereals has gone down; the produc-
tion of wheat has gone down; the pro-
duction of rice has gone down; the
production of sugar has gone down;
the production of steel has gone
down, the production of fertilisers has
gone down, and so on. How many
things can I enumerate here?

Shri Hari Vishnu Kamath: Corrup-
tion is up,

Shri U, M, Trivedi: The only thing
that is going up is corruption. It is
ever on the rise and it is ever on the
increase. Whom to point out?

Just a little while ago, Shri Ranga
was praising our Supreme Court, and
he was happy that there was the
existence of the Supreme Court. I
belong to the Supreme Court Bar, and
I also praise the existence of the
Supreme Court. But what has it
brought about? Look at Part III of
the Constitution, dealing with Funda-
mental Rights. Article 13 has no

force.  Article 14 has no force.
Article 16 has no force. Article 19
has np force. Article 32 has no force.

And Article 31 has no force, What

is this Constitution for?
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Shri Surendranath Dwivedy;
emergency is there,

Shri U, M, Trivedi: Article 31 has
been taken out, article 16 has been
taken out, article 19 has been taken
out and article 14 has been taken out,
and then the Supreme Court exists.
What are those rights actually? Not-
withstanding the Supreme Court, here
ig a mighty Government which does
not fee] ashamed of bringing forward
a validating Act. As soon as the
Sunrome Court pronounces  a judg-
ment that this is a colourable piece of
legislation, or that this is a wrong
legislation, or that this is a legisla-
tica which is ultre vires up comes the
mighty Government which says ‘All
right, we shall validate what has been
invalidated.”,

Shri P. K, Deo (Kalahandi): Shame!

Shri U. M. Trivedi: Very recently, I
came across a case where Rs. 45,000
had to be realised from one man.
When it was found that the particular
Act did not provide for the realisa-
tion of that amount from him by Gov-
ernment, and when the defect was
found in the Supreme Court, imme-
diately, a-retrospective Act was en-
acted. For the sake of Rs. 45,000 can
a Government rush like this? Is this
a Government of the rajas or maha-
rajahs or Thakurs or Nawabs or what
else is it?

An Hon, Member:
Shah's Government.

The

It is Wajid Ali

Another Hon, Member: It is the
Government of all,
Shri U. M, Trivedi: Why do they

want to create this type of Govern-
ment? It is a Government which
validates invalidated laws.

If we get an opportunity of looking
at the railways in our country, we
say that we have achieved a lot of
progress. But what is the progress
that we have achieved? Look at the
total mileage of the railways.

Shri Surendranath Dwivedy: The
railway budget is coming up shortly.

Shri U, M. Trivedi: I know that it
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is coming up and we shall discuss it
later on. But I may point out that
today in this country, there are places
in Orissa, in Andhra Pradesh, in your
constituency as also in my constitu-
ency, where for a distance of 150
miles, you cannot reach any railway
station at all; sometimes, you have to
go about 200 miles, in order that you
may get into a railway train. What
is all this progress for? Sometimes,
the Railway Ministry talks and says
‘Ours i5 a commercial undertaking’.
At other times, it says ‘No, no, we are
also a public utility concern.’,

Shri Surendranath Dwivedy: The
Railway Minister is not here. What
is the inspiration for my hon. friend

to refer to the railways?

Shri U. M. Trivedi: One Deputy
Minister of Rallways, whom I know,
namely Shri Shahnawaz Khan is
here. So, 1 can talk about the rail-
ways. My hon, friend has forgotten
him, but I remember him.

Mr, Chairman: There is a railway
budget and there will be a separate
occasion for discussing it.

Shri U. M, Trivedi: I know that it
will be coming up. But then, the
President's Address is also meant for
it. Unfortunately, when we are dis-
cussing about projects, we have not
discussed about__ any project relating
to the railways. Why have we kept
quiet? The project must be there.
Look at the map, draw the line and
tell the people that ‘railways will
come here to serve you'. That also
15 lacking. I will not touch more on
the railways because very soon anm
opportunity is coming for me to ex-
pose the whole administration of the
railways.

Now I come to the postal
ment. Have we progressed in this
direction? I have received a letter
which says that in a willage called
Harsol, letters do not reach that
place even from six miles in eight
days. How long will this state of
affairs continue in our country? We
do not know. Yet we have got the

depart-
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complacency to say here that we are
going up and up. I respectfully sub-
mit the Address is lacking in the true
picture of the country which is be-
fore us in the year of grace 1964.

One thing is very patent. This
emergency is continued in the coun-
try. Why is it there? Is it continu-
ed only to authorise the making of
laws without bringing them before
Parliament? Is that the only func-
tion for which the emergency was
created? The emergency Wwas pro-
claimed to meet the Chinese menace.
But what has the Chinese menace to
do with making rule 125B? I do not
know What has the Gold Control
Order to do with the Chinese menace?

An Hom, Member: Sugar Control
Order.

Shri U. M. Trivedi: That is another
thing,

We are only arming ourselves with
laws which we can make according to
our wish and choice, without coming
before Parliament.

An hon, Member: Chini and cheeni!

Shri U, M. Trivedi: Therefore, if
there is no emergency, do not keep
the people im suspense. Have no
emergency. We have lost territory.
We have lost face. We are hanging
down our heads in shame. Let us
keep them hanging down for some
more time. There is no harm. We
have been keeping them hanging
down for so long. But do not call it
emergency any longer,

Shri Surendranath Dwivedy: Hang
yourself!

Shri U. M. Trivedi: The only object
is that we must hang ourselves (Inter-
ruptions). 1 am prepared to do that
with all of them,

Some very pinching remarks were
made by one of the Deputy Leaders of
the Communist Group. A sugges-
tion has been made that the riots in
Calcutta were created by the Hindu
community. This ought not to have
come from a man of that great learn-
ing like the Communist Member who
#poke, What has it got to do with
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the Hindu community? Reaction is
always there. Our law recognises

provocation and says that under cir-
cumstances of provocation, even com-
mission of assault is excusable. It is
a very good thing that in India al-
though there was provocation, it did
not spread far and no great mischief
was done. But somehow when you
cannot fight with the enemy across,
you always want to beat your own
child.

HT WHT 397, § 92 TEAT 20 £ 1
You tell the child not to go there.
You cannot go and fight the enemy.
That you cannot do. 1f you cannot
do that, you go and slap the child.
The Communist leader wants to ad-
vise us that we must not do this, we
must not do that. This they do when
the communists find that the only
party which can today oppose them,
and which will not allow them to
grow in this cquntry, is the Jan
Sangh. When it comes to that, the
Communist party always comes round
and throws mud at the Jan Sangh.
Wherever Jan Sangh is strong, com-
munists are wiped out, they cannot
come up, we will not allow them fo
come up. That is the reason why the
reaction of the Communist Party be-
came very apparent in that speech.
I am not concerned with any parti-
cular person. All of them are res-
pected friends of mine. Individually,
they are very good persons, but as a
party that reaction is there.

One word more. I do not know
whether in joke or in seriousness
Shri Mahatab suggested that we must
come out with substitute plans. My
reply to that is: why should we come
out with substitute plans? I can-
not understand it. If a man who runs
a business, a shop, a company or a
limited concern, cannot manage his
own affairs, let him get out, file an
insolvency, and I will appoint a liqui-
dator and then run it. Till that time
comes, it is no function of mine %o
come out with substitute plans,

=Y We We WY : AWNMIT AEIA,
Ieafe w1 w Feg F Q@ §T ITOUg-
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Mr. Chairman: Dr, Singhvi.

Dr, L. M. Singavi: * will be speak-
ing tomorrow, Sir. Mr. Yainik is leav-
ing tonight and he may be allowed
to speak now.

Mr. Chairman; All right. Mr. Yaj-
nik.
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$6 2 21T & | BE-EET AT Al IHH

aga faaY of &, afFT ors 7w & &7

TR Y wiere afifeafT @ g€ g,

I F7 79T (AT IH WET F

T8l e T & 1 3@ WA & fA-
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T & - T Wi Dr. L, M. Singhvi: Mr. Deputy-

w ARl ?ﬁ *L lll % \ Speaker, Sir, my purpose in raising

% fos g #1051 ami & o
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FHATO E, IR § FTo@Fl § 19 w0
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LT AFHET & F17 T, Sod7 GRS
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Tt 7 Tz ¥ wefwr wEadr g g,
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Tl Fgr & 7 waw fay o fasamy
g1 Ol 99 95 § F "7 sn=fl
F1, Mg 4 TG 7L F gl, a9
TR & g, gAm & g, FEmi w g,
faei & & Wfar wemg & fema
T AT QAT 3Y ST sy far
T afed 1 & uw owew F owegar
sreaT B s oy S & oar oAw
e g M1 WEEEa gom, K1Y
SEF ALTET W TG &M sEer T
forsdare gama €t

17.08 hrs,

BUSINESS ADVISORY
COMMITTEE

TWENTY-THIRD REPORT

Shri Rane (Buidana): Sir, 1 beg to
present the Twenty-third Report of the
Business Advisory Cominittee,

RURAL WATER SUPPLY*

Dr. L, M, Singhvi (Jodhpur): Before
I begin, T would like to rciterate my
request that a little more time may be
allocated to thig discussion.

Mr. Deputy-Speaker: This is only a
half-an-hour discussion. You can take
18 minutes.

this discussion thig afternoon is to
show how the governmental policies
and programmes for adequate and safe
supply of water particularly in the
rural areas of our country have suffer-
ed from lack of integrated approach,
from lack of coordinated jmplementa-
tion of programmes and from ail-
round confusion. My purpose i: also
to elicit some clarifications and rele-
vant information and also to ascertain
whether it is possible even now for us
to entortain a ray of hope in the mat-
ter of adequate and safe rural water
supply in this country. The horizons
of rura] water supply programmes in
this country have often contained
nothing but a magnified mirage.
I find that the sufferings, the sorrow,
the misery, the pathos and the despair
of the rural population in the
matter of obtaining adequate and
safe water supply have gone
completely unnoticed in spite of the
tall claims of compassion and conces-
sions to democratic processes that are
made in our bodypolitic. 1 feel that
those parts of the country which are
stricken with chronie and perpetual
water famines have not been helped
adequately and have been neglected
in a manner which can only persuade
us to believe that Government have
taken a wooden attitude towards their
sufferings. I feel that this has tend-
ed to shake our faith in the exagge-
rated claims of democracy and social-
ism which it appears the party in
power is never tired of repeating ad
nauseam, in spite of the fact that the
actual performance on this all-import-
ant front has been very poor indeed.

1 make bold to say that the per-
formance on thig front stands out as
the gravest indictment of the Adminis-
tration in the field of providing the
essential utility services in the
country.

To illustrate this, I shall take this
august House to the Question Hour om
the 21st November, 1963. When
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